l

CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,.281, 299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362,363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634,635,791, 822, 880, 898, 904, 905, 939, 942,
l ' 952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM
Hon'ble Mr.Justice A.K. Bashcu, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. = 0A2972013

I8 C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(W)

T.P.Latheef

S/o Attcka

Thiruvathapura, Kiltan Island, :
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreédharan)
Versus

I Union 'I’erfitory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of L.akshadweep
Kavarathi Island-682 555

o

3. The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of LLakshadweep-682 558




(By Advocate:

(R)

The Executive Officer |

Village (I)weep) Panchayath -

; Klltan Island “Union Territory of Lakshadweep-682 55

'Ihe Prmupal

Government. Senior Secondary School -
Kiltan Isldnd

Union Terri 110ry of Lakshadweep-682 558.

(Mr.R.Ramdas (R3)
0OA 67/2013

Seedikoya.M.,
S/o Abbosala Koya

: Malayattlyoda Kiltan Island
Umon T emtory of Lakshadweep-682 558.

| Maxsha

S/o K1davu Komalam
Thenakkal House, Kiltan Island

Umon T emtory of Lakshadweep-682 558.

Abdulla AP
S/o Khalid
Alimapura, Kiltan Island

Umon cmtoxy of LLakshadweep-682 558.

Illam Kiltan Island

Sayed; Muhammed Koya C. II
S/o, Muthukoya
Chamayath House, Kiltan Island

Umon Territory of Lakshadweep-682 558.

Rafeek Khari H.M.
S/o Abdul Rehman
Aliyar. House Kiltan Island

Umon Iemtory ofI akshadweep 682 558.

Ir habu Srecdhdran)

Versus

is}_y

(Mr.S.Radhakrishnan (R1,2 & 5)

[ tory of Lakshadweep-682 558.

Respondents

Applicants



L Umon Terx 1tory of Lakshadweep represented by
the A m1mstrator Kavarathi Island-682 555

Umo‘ Temtory of Lakshadweep
Kavarathl Island 682 555

3. T he Chalrperson
Vlllage (Dweep) Panchayath
: Klltan Island, Union Territory of Lakshadweep-682 558

4, The Executive Officer
Village (Dweep) Panchayath
. Kiltan Island :
Umqn Territory of Lakshadweep—682 558 Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 4)
3. 0A872013
. Abdul Salam P.P., age 43

Sto Saidmuhammed
Puthlyapura Kiltan Island

La <shadwcep
2. .
use, Kiltan Island
: Applicants
(By A e Mr?li’r}atap Abraham Varghese)
) " ER Versus
1. The .A.diﬁirii'étrator

o f;l’{i_oh'_ Territory of Lakshadweep
‘I(éV-arathi -682 555

2. Thé Dlrector, Departmem of Science & Technology

O'fﬂcer

' Kl an Island Lakshadweep 682 558

4. F he Chalrperson Village (Dweep) Panchayath
Klltan Island Lakshadweep-682 558 Respondents



| *-(Mr R Ramdas R4)

4. IOA 113/2013

| Muthukoya'TP
Sto Kidave Ha_]l

| Thlruvathapma Kiltan, Lakshadweep

2. Sath I
: S/o Iblahnm Haji
andala Klltan lLakshadweep.

3. Yacoob P K
« S/o Subair. A
Punnakkad Kiltan, Lakshadweep

4. All Mohammed

: S/o /\ltaka Aliyar, Kiltan, Lakshddweep

5. Kunl’nkoya AP
S/o. deed Muhammed P.K.
{\»1akkgl

6.
7.
8. - Sathcu C H
S/o MQhammed P.
. Chadi"ura‘fl(l'ltan Lakshadweep.
9. 1 :
. V’
an, Lakshadweep.
10.

, unhy Haji, Palhthlthlyoda
Kll i Lakshadweep :

(By Ad» ocale' .'."Ms Dalsy I Damel)

Versus

apura, Kiltan, Lakshadweep.

Applicants



3

>

l. The /\dmlmstl at01

Union Territory of Lakshadweep
I\anlalhl 682 555

Ihe (,haupexson

Vlllage (Dweep) Panchayath
Kiltan__682 558
3. ’l he Employment Officer

Kavarathl Lakshadweep 682 555

4. D':n"ector of. Pa'_nchayath
-Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village(Dweep) Panchayat, Kiltan — 682 558

6. Hontlcultulal Assistant
Vlllage (Dweep) Panchayat Kiltan-682 558.

A dulla K C
S/o Yousuff
Kanmchetta Klltan Island

UF ofI a<shdadwcep 682 558

2. Kunh1 M _
S ' ;/:\mbuko_\yaﬂ
: umme’ Klltan Island
weep-682 558
3.

ofLakshdadwcep 682 558

4, Sa-lecm P P

S/o Hamsa .-
Puthenpula K]ltan Island
UT ofLakshdadweep 682 558

adweep-682 558

Respondents



Kiltan Island
dadweep-682 558

Abdul Kasim: P V.
9/0 Muneel o

Pemamvell Ki]tan [sland x
UT. Qfldakshdadweep -682 558. | Applicants

(By Ad'vdcate: Mr.Shébu Sreedharan) -

(OS]

Versus

Umon lemtmy of Lakshadweep represented by
the Admmlsttatol Kavarathi [sland-682 555

1 he Dnectox ofPanchayath
Umon F6111t01y of Lakshadweep
Kavalathl Island 682 555

The Lhanpelson
Vil lage (Dweep) Panchayath
Klltan lsland Union Terntoxy ofLakshadwcep 682 558

The I )\CCUUVC Officer
Vlllagc (Dwecp) Panchayath
Klllan Island Umon Territory ofLakshadweep 682 558

' nv" onment Warden

'_t ofEnvnonment and Forest

: ,\,ce Klltan Island :

Uhl@ﬂ Fel r1t01y of Lakshadweep-682 558. Respondents

~

(By Advocate (M1 S Radhakrishnan (Rl 2,4&5)

6.

L.

OA 137/2013

Jalaludheen K K
8/0 Qhaxk Poova]ap

Poqvqlap House Kiltan Island,
UTof akshadweep -682 558.




4. ~Ameelall A p. |
Slo- Syed Mohammed

Axaka_lapura House, Kiltan Island,
UT of Lakshadweep-682 558.

S. Ismail T
“S/o Yusuf
Tholiyoda House, Kiltan Island,
uT ofLakshadweep-682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
Kanjipura House, Kiltan Island,
uT ofLakshadweep—682 558.

'g 7. Kasxmkoya C.H.

! S/o Muthukoya

‘ Ammipura House, Kiltan Island,

UT of LLakshadweep-682 558. Applicants

(By Advoc | M;:V?S;habu Sreedharan)
- Versus

1t01 y of Lakshadweep represented by

LyiEL T

mstrator Kavarath1 Island-682 555

: o
2. lhe Duectm of Panchayath
o Umon Ten 1t01y of Lakshadweep
Kava' ':th-l Island 682 555

(U8)

1he Ch ixpexson

5. The Assmtant'Eng,meel
Electrlcal Sub Division
Kl tan Island |
Umon Terr 1t0ry of Lakshadweep-682 558. Respondents




(By Advocate 'Mr SlRadhakrlshnan (R1,2,4 & 5)
7.

I

OA 181/2()13

Sadd <athulla A age 38 .
S/o Kunhi Ahammed
AJnad House Kiltan Island
L akshadweep

Nararulla P. 1 age 26
S/o Kunhi =,

Pall1th1th1yoda House, Kiltan Island

[.akshadweep.

(By Advocate: Ms.Da‘isy I. Daniel)

Lo

(By Advocate: Mr.__S.Radhakrishnan (R1& 3)

8.

Versus

1 he Admmlsu ator

Umon Territory of Lakshadweep
KanIdlhl _682 555.

T he Chairperson
V;ll"“f’ Dweep) Panchayath
Kiltan-682 558

D1rect of vPanchayat
Department ofPanchayath
Kavajathl 682 558

o.AfNo.‘zl;z'/201‘3

_I P. Havvabl W/o Abdul Salam

abouxex Agucultuxal Department,

/\gau Is and ReSJdmg at Pallipuram House,

‘' Versus:

The Dneoto; of Agriculture
Union Iomtory of Lakshadweep
Kavaram Island - 682 555,

Applicants

- Respondents

Applicant



, 'I"_hé-A"dmi_'rvlisiﬁ'ato.r _
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

(By Advq‘c“ate Mj_':‘;;‘..S:;-V:Rédhakrishnan)

9. 0A266/2013

1. SabirAl 1< '
Kuriyathiyoda: House,
Kiltan Island. *

<

2. C.P. Firoz
Chemmanam Palli House
Kalpeni Island.

3. KP Cheriyakoya

Karuppathapura House,
Kalpeni Island.

(e e
4. M.C: Jaffer |

PakkipuraiHouse

Kd]pem Island

5. ,Habsa A
l1kome House
Knltan Island

6. A’:P Nas’eéma :
Aynapura House,
Kavarathl Island

ofL l<shadweep, Kavardthl 682 555.
2. T he Dnector (Serv1ces)

/\dmlmstx atlon of the Union Territory
of Lakshadweep (Secretariat),

Kaval attl-_— 68_? 555,

nvironment of Forests
ry-of Lakshadweep,
2 555.

Respondents

Applicanfs

Respondents



(By Advocate Ml S. Radhakrlshnan)

10. () A No 268/2013

2. B M. Mansoor
Slo. L ate A.C: Mohammed Jalaluddin
Bharkath Manzil
.Agati Island, Union Territory
Lakshadwee_p.. _ Applicants

(By Advocate: Mr. Grashious Kuriakose)
i ‘:; _ ~ Versus

I ] he Admmnslxator
Umon Ten 1tory of Lakshadweep,
Kavanathl 682 555.

2. ’I hc Duector of Panchayath

Departmcnt of Panchayath
Kavaralu - 682 553,

Lo

Dnectoz omeence and Technology
and Enviroh '

4 Dne or (Labow ‘:& Employment) .
Kavarat}n 682555 :

S. Spemal Ofﬁcex "
Vlllage (Dweep Panchayat Agatti) — 682 558. Respondents

(By /\dvocatc Ml S Radhalmshnan)

I1. ()A 269/2013

Applicant
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Versus

j:’ll_lézfc:ha*h'pe:ffécz)h' .
Village (Dweep) Panchayath

Kiltan-682 558 -

The Employment Officer
Kavarathi, [.akshadweep-682 555.

Director of:ﬁﬁnchayath
Department of Panchayath
Kavarathi -682 555

The Executive Officer
Village (Dweep) Panchayath
Kiltan-682 558
Horticultural Assistant
Village (Dweep) Panchayat,
Kiltan-682 558.

(By Advoca ".6]\{1‘1‘.8.1{ad11akrishnan (R1,3 & 6)

Respondents

Applicant



4.

Respondents

(By Ad
13.
I

Vallomkadlyodu

Kiltan Island, Eakshadweep
2, 'Sayed BadushéxMuhideen S.V.

Shahar Ban Vilas House =

Chetlat L Applicants

(By Advocate Mr GlaSthUS Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

ofl akshadweep, Kavarathi-682 555.
2. ° Dneclm _

Scnence & Technology

Chellat 682 556

3. Dneclm of Panchayath

5. Addl. Sub DlVlSllOI’lal Officer .
Chellai 682 556

6. Jumor S<:1ent1ﬁc Ofﬂccr
Chcllat 682 556

7. Accounts Ofﬁcel ,
j ' axathl 682 555 -~ Respondents

haknshnan-Rl-Z& & 5-7)




A

I A K Sajeed
_'Akkard House

Pbodyéxﬁ House
-Kalpcm Isl and

3. /—\’.I_f-. Ahadabl. .
Athanam Thottam House
'Kal'peni»lsland;

4. P.P. Sulalkha
Puthlya Pandaram House
Kalpem sland

5. C. P Noorjehan
' Chemmanam, Palll House
Ka]pem Island

6 'AK Beebl :
Alakkalar House
Kalpem Island

7. ° M p. Mohammed
Mull;pula House

Admlmsflatlon of the Union Territory

of Lakshadweep, Kavarathi — 682 555.

2. Fhe DII‘CCtOh (Services)

: Admmlstlatlon of the Union Territory
. ofLakshadweep (Secretariat),
I\avaratu L 68

3. ,
°l

(By AdvocateMr]S Radhakrishnan)

Applicants

Respondents



e e

14
15.  OA 300/2013

I B. Koya age 42,
S/0 Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
-S/o Nalla Koya, Karakunnel House,
<Andrott Island.

4, P.P.FHassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House
Andrott [sland.

8. K.P. Mohammed Yaseen, age 33,
“S/o Nallakoya, Kattupra House,
Andrott ]sland. :

9. T.P.Shamsuddeen, age 30,
S/0 Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41, |
D/o Kunhiseethi, Palath Puthlyapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Allyathala House,
Andrott Island.



13.

14.

15.

16.

17.

20.
21
| 22.
23.

24,

15

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
=Andrott Island. ’

[..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott [sland.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott [sland.

~ A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

. .B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island. ' ‘

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu, -
Andrott Island. -

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,

S/o Koyamma K.P., Moosathada,

Andrott [sland. -
K.C.Mohammed Hussain, age 39,
S/o. ﬁSayeed Ismail, Kannichetta,
Andrott Island.

P".P.:'}:Iamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



26.

217.

28.

29.

30.

Lo
(OS]

34

35.

M.P Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K , Per umpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,

« Andrott Island.

l.,‘Pathummab.i, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. :

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mohammed Basheer, age 34,
%/o Aboosala U.K. Kunthathalam House,
Andrott lsland

K.K.Mohammed Faroqk, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott Island.

A,i§é§/heed Khan, age 39,
/o Sdyeed Ismail, Aliyathara House,
- Island.

K.Abdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

-+ K.K.Anwar Hussain,age 31

D

S/o Koya V., Kerakkada House,
Andrott Island.



37,

38.

39.

40.

42.

43.

44.

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island. '

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Anertt Island.

M.C‘L[f[ammedathbi, age 37,
‘D/o Yousaf, Mylachetta House,
“Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o.Mohammed B, Aliyathara House,
Andrott Island.

okunhi Koya, age 36,
/o Ydcoob, Kolikkatt House,
Androit Island,

K;;De'rv,{/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House, v
Andrott Island. Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus




AN

w
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The Administrator

Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

. Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S7o Pookoya N ‘
Achammada House, Androth.

N]Qhﬁ;l&lll’l@d Shamsheer M.K.
$/0 Bathesha U.P.
Mayamkkada House, Androth.

l\:/loh’ammed Asker
S/o Seethi

o Al,iya-tl_mra House, Androth.

NG ulsl'wa khan M K.
S/e;Sued Koya
3‘1kakkada House, Androth

;31med Kasim P.P.
idave, Palathupra House, Androth

Abdgf/—\kbar
S/o Stibair
Pandath Puthiya Pura House, Androth

M ujéeb‘ Rahman

- S/o Tbrahim

Aliyathara House, Androth

im Koya
athi House, Androth
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‘Mohammed Hassan -

~S/o Kunhi Koya

15.

Ayer?flamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecherl House Androth

: Muh’ammed Raﬁ

S/o Nalla-Koya K.

- Poodamkakkada House, Androth

16.

Muhammed Kassim
S/o Koya _
Shaikkinte Veedu House, Androth

P.P Koyamma

" S/o PK.Kidave -
_ Palathupuxa House, Androth -

19.

Muhammed Khaleel
S/o Abdulla
Allyathala House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cher ikkal Puthiyapura House

: Andloth

Mr.S.Radhakrishnan — R1-4)
(Ms:Rekha Vasudevan (R5-19)

Respondents



AR
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16.  OQA301/2013

I Attakoya T.V, age 44

Slo Koya T hankgal T,
T ha"l' th Vallyakkattu
\ndr Island

2. Say‘ecd Koya ~:age 43 .y
Slo Koya" Kldave Allyathara House,
Androth Island;

3. Mohammied, age 54
S/o Shaban, Biriyammada House
AIKﬁ‘Oth.ISl&ﬂd.

4. Yousaf, age 60
S/o /\hammed Kandalath House,
/\ndloth Island

5. Muyech Rehman age 35
S/o, Koya Kaxachetta House,
Andloth Island

6. . AbdulNasal age 38
S/o:Nalla Koya Kunnashada House,
Androth sland

7. Mohammcd BéSheel age 37
S/o choob Allyathdra House,
Andloth Island 3

9. Pool\oya age%44.
- Slo Koyamma Mayampokada House,
/\ndlolh ls and

- 10. Noufal ag,e 43
< Slo. (oyamma Koya Thacheri House,
/\ndloth %land_

1. Aslt,j'ggeﬂ
- Slo;

ethl T hééhen Moosathada House,




6.
17.
1}8.
19.
20. ]
- 2L
22.
23.

24,

Hassan age 30
ne Ud:hecn Kadlyammada House

e Rafeek age’ 41
yshommab1 Bllutheth House,
Andl oth Island '

Jalal age 37
S/o I(unmseedhl Palathupura House

Androth Island

Farook, age 49

S/o Koyamma Pochalam House,
vA]'IdI oth Island :

Abdul Hassan age 51

Slo. Abdul Khader, Karachetta House
Androth Isla d .

K' ,ya aéc 48

S/o Nalla Ko a, ] Kunnashada House
Andloth lsla'_; d.

Mohammed Llydudden age 33
S/o Sayccd l\/lohammed Neelathupura House
Andloth ISIdI’Id

hammed, Kunhali House,

Raidad Beebléjflage 46



B ]

25.

26.

27,

28.

29.

30.

31.

32.

33.

- 34,

35.

| AhdIOtl’l Island. E

andalath House,

Mohammed Sa eem, age 42
S/o-Sayeed:V hammed‘llKunnashada House,
Andloth Island |

Gafoor age 41;,“’3;_ o
S/o Thangu KOYa Pentamvell House
Andloth Island .

Slddceque |age 43
S/o Kidave, Modlyothada House,

| Al’ldIOll’l Island

@hanavas age 33
S/o Kunhl Koya Pochalam House,
Andloth Island |

| S/O'Ham7a Koya Allyathara House

/lndloth Island -



37.
38,
39.

40,

4.
43.
a4,
45.
46.

47.

23

: Mohammed Sdleem age 33
 Slo Koyamma Kanmpura House,
Andloth Island

Shamsuddeen age 33

 S/o Abdul Kader Behchetta House,

Andxoth I%land

Kunhlseethl ag)e 47
S/0 Aboo Sala, Lavanakkal IIouse
Andloth Island :

“Yacoob, age 45

S/o Sainddeen, Kurmashada House 5
/\ndzoth Island '

Abdul Jabbar age 38
S/o Sayeed Mohammed, Kannichetta House,

: Andloth_lsland :

lamal age 41

S/o Sa 'ecd Bukarl Bidumkattu Bilutheth House,

eed*Bukarl Thacherl Biyyada,
Anuoth Island ,

Sajma Bcegum age 29

- D/oiNal lakoya Lavanakkal House,

And oth I%land

Shahanas Beeg,um age 28

le nuddechip P.T, age 33
S/o Nasal Chodath House,
Anch oth [s and '

Iqbal agc 42
Slo, Yousaf Pdndaram House,
/\ndxoth Island



49.

50.

51

53.

54.

55.

56.

57.

58.

59.

Hassan, age 39'
S/o Sayeed Bukari, Matharapura House,
And olh sland

Mohammcd Saleem age 38
S/o You%df lhallath Ilouqe
/\ndloth lsland B

Molmmmcd \/Iusthafa agc 36
S/o | Pookoya Negjanmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth I%land

/\311 agjc, 30
S/ol,,_,cu hl Koya [Lavanakkal House,
/\nd oth [Sland

Scikai‘iya agé‘32
S/0 Muthukoya, Bilutheth House,
/\nuoth Isldnd

Sa]ih,‘ageST o

S/o Kunikoya,:Aynamada House,
Andioth Island. -
Rahmathul]a dgc 39

S/() Sidh kcquc Bilutheth House,
/\ndloth lsland

Mohammcd /\slam Naser, age 40
S/o Sayccd Mohammcd Palllyet House,
/\ndloth s]cmd

§a§/ccd' I\/Ivohcini'med age 42
S/o Kasimi, /\chadapurakdllu House
/\n(holh sland

/\nvcn Hussam age 29
S/o l?()()l<oya ‘Kunnashada House
Androth lslcmd




- 63.

64.

S/o Aboo Salah: Pelumpalll House

Andxoth Island

Mulccb Rehman age 37 |
S/o.Sayeed Buhari, Karakunnel House
Androth Island. -

'Nbu fel K, a:gc 33
' S/o \J,attaya Koya Cheriyadam House

66.
67
68.‘ a
Lo

70,

Shamsu Shumoos age 34 -
Slo Cherlyakoya M., Pentamvilapura House
Andnoth Island

S Khhhlsethl Pelumpalll House

' Andxoth Island

Rlyas agc 29

, S/OESharkKoya P S, Pentambellpura House

P:aiﬁdathu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

80.

82.

83.

' Rahm
‘S/o Pookutty M.; Math;l House

at, agc 42

/\ndxoth Island

H

Mohammcd IIassan Eage 37

S/o. Sayecd Mohammed ‘Achammada House

/\ndloLh,IsIand

Shamsudeen,,age 32

 Slo Muthu: Koya K. Nellal House

Andtoth Island

Mohammed Naseel ége 28
S/o Muhammed, Pentamvehpula House
[\ndloth Island

Raulalh Beegum age 29
Slo lhanoakoya Arathupura House
z\ndrolh Sland

F athahuddcen age 38
§/0 <1ddvc U K Makket House

Mohammed Mustafa age 33

S/o Ahammadlya Jabalpura House
Arwdlotij Island

Mohamme
@/o Klddv'

ésin’n, age 47 |
K, Makket House

A etha1apu1akatte House
Andxoth Island

‘Makkett House



. Slo Yacoob, A]lyathala House
,/\ droth Island: i .
83.
House
86, ¥ |
| %/o Sayecd Mohammed 'Palltyett House
Andloth I%land i - v
- 87. Bashcm agc 55
'Ihachcn Moosatha]a
/\ndloth Island
88 \/lohammcd F a1001< age 33
~ S/o.Nallakoya, C. L., Tharampalli Makket Housc
/\ndxoth Island
89. f3f1. |
Moosakada House
90. Salccm agc 31
_ b/o geethl Kalakunnel House
/\ndxoth Island
91. Mohamm‘cd Kasum age 33
’ | eed /‘I;Qhammcd P C., Pathada House
and;
92. ¢ , age 44
. avanakkal House
93.  MohammedHiissain, age 41
S/o Sayeed, 5 ail, Kandalath House
/\ndloth Island
94, Sabn Khan age 33
' S/o }\oyammakoya "Thauampokkada House
- 95.

27

: /\Ltal\oya aoc 49

cati gI{o,déiﬁkakkada House



e e e i eI

28

Edayakkal House

97. 335
K n;ch‘{ali House

98, Woharimed Musthae age 42
[dayakkal House R
/\ndloth I%land

99. Navas agjc, 25 ,
: S/o Hussain; Thahira Manzil
/\ndloth Island

‘A.nd:l oth.,Isla'ndv

101. L
Q/o Seethl M Lavanakal House
/\ndxoth Island
S ',.l : .
102. Mohammcd Basheel age 42
S/o Yousaf Vellal House

103.

104, /amuleAbld ge 26
9/0 Kldave K “Palliat IIouse
/\ndloth Island '

105. Muthu Koya age 39 _
Slo Kunhl Seethl Makkette
. /\ndloth Island_ :

106.

107, § 062
’ g/o Koya;_-Kld-a\Ae M.P., Pandathupura House
‘ /\ndloth Is\and



4§

116.

_v/\ndloth Island

Jalal, age 49

S/o Sathal Kanmpufé House

S/o Yousaf P., MbodampUra House
/\ndloth Island '

Kldavu age 55
S/o Indeen M. Blrlyammada House
/—\ndloth I%land

I<1davu age 59
S/o Irjab Mekkat House
Andxoth sland

: _'Mohammed Salahudheen age 26
S/o ] (oya T.P., Kandeth House
/\nd oth I%land

§/o Jdmal ‘Mayompokkada House
/\ndxoth Iqland

/\bdul Gafoor; age“zs
S/o Nallakoya T,, Bappathiyoda House
/\ndloth lsland

Mohdmmed Yathlya Khan age 23
’§/o Bas_heex <, Mathll House

Kunmkoya age;BS
S/o Ahmed, Ponmkam House
A_ndlotj Is_la_r:l}d |



120, Jamu] /\bld aoe 4
S/o Assamdl 'N. P Kandalath House,
/\ndroth Island

121, Mohammcd age SO
S/o Abdul Khadel Kaval Chetta House,
/\ndloth_lsland' :

122. Abu:Nasn I
S/lo. §1dd1que Kunn_ shada:
/\ndtoth Island k.

123, Mohammcd /\boo Sallh age 37
S/o Musthaffl Ammelam I—Iouse
/\ndloth Island

124. Koya, age 37
- S/o Sayeed Mohammed, Lavanakkal House,
/\ndloth lsland

125. ‘\/Iohamme( Rafeek C. P ,age 38
S/o Sayeed Chenkkal uthlyapwam

127. Mukbce] age 28
Slo I\/fajeed L., Perumpalli House,
/\nd;oth I%land

128. Rdshced Khan age 33
S/() \Jd'wc /\ Bxyy’ldachcttallouse

130. 2
' %/o Koyamm K.P Bappathiyoda House,
/\ndxoth Is Iand

131. Mﬁ)}hélﬂlﬂCd Kamm age 30
| S/i Nallako?' ,,,I..I(ennashada House,




: 133,
134.
135.

~136.

138.

139,

B 140.

143,

TM, age 38
ly Makket House, .

Sl Kldave Poovadakkattu House,

'-Andloth Island

‘ Mohammed Saleem age- 31

S/0 Hassan Kunni, Keylyoda House,
/\ndloth Island

Koyamma age 47 .
S/o Aboo Salch Kavalchetta House,

S/ anmma"“Ka'rachetta House,
/\né _th Island‘ :

/\bdul A7ee7 Khan age 4]
S/o Mohammed Blrayammada House,

v /\ndxoth ]sland

Shamﬂ"'dddeen age 32

L Afnmelam House



145,

146.

148,

149,
151,
152.

153.

155.

~ Slo Kadcr :

" o
&d‘z;" g":z ‘f"-"i‘:‘?‘ R

Mohammed qbal age 38
S/o I\a]lakoya P erumpally House,

| /\ndnoth Island

Pookunm age 56
S/o Yousaf] Iajl Bappathlyoda House,

hammed | ,?.SH:C‘IGIE" ége 38
S/o Kldave f ﬁMayampokkada House,
/\ndloth I%land o

.;1

Ch'e”'i i'y"akoy"a' égé'36
S/o Kunmkoya P Thacheri House,
Andloth lsland

. Nasccmudheen K S P , age 28

S/O-Abdul Khadel F Karachetta Sarommapura House,

L 1yabmahman age 31 .
b/o ‘Kunmkoya M P., Chekummada House,
An‘dgoth I@]and

Kunhlbl agc 46
umpa]ll House
/\ndloth b]axwd '!," .




158,

159.

163. |

164.

- 166.

167,

33

S/o Buhan V.
Andnoth Island

Che apokade House,

Ba%hcel,agc '
Slo’ Sayecc K., Kunrmashada House,
Andxolh Island

Mohammed KUIaIShl age 25

Slo. Sayeed Mohammed Karal{unnel House,

/\ndloth Island

SnaJ age 47 :
S/o-Kidave K Kunnumpma House,
Al1(101]1 sland

‘ Mohammcd Raﬁ age. 31

S/ H_dm/a‘Koya K. Pathummapura House

r»‘-

g’leCd Mohammed age 54
?/o Kldavu Poovadakkattu House,

T :'lllqéci;ig@:ri House,

ya_‘-'P.,:;I"hacheri House,

Yakoob age 40 -
b/o Kldc}vu K Ammelam House



. “\ ’-\“‘\ ""’"Q"

.:34‘

.Mohammed- {afee age 42

Slo Koyammakoya Mayampokkada House,
/\ndloth Isla 1d'.i; A

Mullakoya age 47

)

170. . Pook

171.

172.

173.

175.

176.

1.

: /\ndxolh Island

\/lohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House,

/\ndloth Island

Kadeeja, ageﬁSi (
D/o Kidave: K , Thacheri House,
/\n(hoth Island

MUHdbb_l age 3’4

B Pa]alhupwa House,

Q0 ikt /dyeed P.P., age 25
:,,?tehuhah Pwathlkkatt Puthiyapuram,

Ali’Akbar K jage 25
$/o Cheriyakoya, Kannath\mada
/\ﬂdl()lh Islandf“ :

Versus

he :/\ d m'l"mstl
/\dmlm%trallon ofthe ur ofLakshadweep
Kd\’dlcllh! 682 -555 :

gncullule

Depanmem ‘
‘ chp, Kavalathl 682 555

Applicants



Respondents

17. OA 302/2013

1. . Jaffer, ageBS
: S/o Babuym Pannethechetta House
. /\mlm Island

9/0 ,:L‘akoya,};’Mallka House

/\mlm Island ;:ﬁzf

4. NaHakoya age 40
- S/o Abdulla Koya, Puthoya Kanniyam Housc
/\mml""sland .

5. age 47
d, Kombam House
6 :‘}égé 36

/\mml Island

7. Iabbeu P C age: 36
S/o Cheri 1ya Koya Purakkachetta House
/\mml Island

Applicants

(By Advocate: Mr.;iél!ﬁ.:B:x.Gaxugesll)



I :T hc Admlmsu atm
' /\dmnmshatlon of' h

»/—\dmmlsu atlo.n ‘ofthe UT of Lakshadweep
Kavalathl 682 555 .

3. stu ict Panchayat
Amini represented by its
Executive:Ofﬂcer.

4. Village (chcp) Panchayat
Amini Island répresented by its ‘
L,\Lcuuvc Oﬂ]cel B Respondents

(By Advocatc M1 S Radhaknshnan/M/s Sheriff Assoc1ate§)

18. ()/\ 303/2011

I Aboobakel P age 41
9/0 Kunhlkunhl Pallam House
vaaxeﬂhl Island

2. \/lusthafa B I\, age 45
S/o Sayccd .Bakakada House

o

., age 34
« , allka House
K‘i—i \:/31' i1

4, /\bdul Na_, AP, age 43
Slo Chm l)’dkO)’d K , Aynipura House
}\avcnathl Island

5. \":1(001) K P' age 41
S/o Kidave U. Py Kuttlpapepula House
Kd\’aldlhl lsland '

4
yam House



12.

15.

8.

-'MUJeeb Reh: y

' 9/0 Ahmed K

U.P, age 34 .
Uthampokakada House

 Slo Fhangakoya Blreka] House
: Kdled[hl Island

Sdmha P agc 32
Dio Al /\mdam Poovmoda House

Kavalalhl Isl"md

age 44 ‘
1ed Palllpura Puthlya llam House
hd: .

aLllmmada Kadapurathaba House
Kavalathl Isl{gnd .

Saleem A P a&lc 34, - :
9/0 Mohammed C.P. , Athampapepura House

| Kavalathn Island; B

ssainPA, age29
., Puthiya Alikom House

: 4ge 39
S/o Muthu Aynepula '
(avalalhl sland'



20.

21,

23.

24,

25.

26.

27,

28.

30,

| Kavalathl Island?._",

s 2 e T

38

(avalathl Islan d

Mamkfan K P age 30 .
S/o Abdulla A, Kuttltapepura
Agalti lsland

lhdc\yathulla S. M age 36
S/0 Hamzath B:K., Subalda Manznl
Kaval athi Island

S/o C 1enya Koya K P, Paklchlpuxa
Ka\/alathl Island '

Sulim'ciri K'"P’ 'age 38
S/o Kidave U.P. , Kuttipappepura
Kavalathl Isldnd ‘

Yacoob C P age 40
i P Pulecnakeel House

/\uakoya B age 41
“'M.1, Birekal House -

f’,livfejedu House

ub,aleK.K age 31
_ unnamkalam House
l\a\/axalhl Is 12

te e



L}

32.

34,
35
36,

37.

39.

40. R

42.

: ‘S/o (,hcnya Koya P ‘;""m Pulipinnakad House

-Kavalalln Island

Pookoya P P age 4

Slo BabUJan l\/I Puthlya _;uia House
. _Klltan Islahd i

Ilussalnall K P age 33
S/o Muhammcd C, Kuttlthayapura I—Iouse :
Kavalathl Island '

gulalman I\/l ,age 37
Slo llam/aLh l\/I , Maidanoda House
Kavalathl Islan_d

Ka;a llussaln C age 37
S/o; /\hammed Khan T.P., Chungam House
Kavaralhl Island

age 38

Mohammcd %haﬂ K.P. ,age 32

Slo Sayed Poo: A Kakachlyapula House
' I(avalathl Island

Mohammcd REIII B ; age 33
S/o./\uakndave T P Beelanthoda House

? : feek age 37
Plokarachlyapura House




lg/o \4ohammed T Amanathakepma House
‘Kavalathl Island

46. Shalafudhecn age 24
9/0 Al A Poovmoda House
}\d\/dldlhl Island

.l,

(By Ac:l\%o‘c'a:te::I\/lr.KfB.Gangesh)

o { G Versus
l.
I
2. Dcpaltmem ofiAgjncullule
UT of Lakshadweep
]\cl\/dldlhl 682 555 1eplesented by
119 DIICCIOI
3.
4,

5. V1llag,e (chcp) Panchayat
l\dvamthl lsland :represented by its
‘}""'ccuuv : 'OfﬁCel

Applicants

Respondents



4. Pl gnaj age 31
S/o Abusaia, Putjlyalllam House
/\mlm lsland
5. K.K. Ra/ak agjc 27
S/o.Khader koya Kunmyatamkakkada IIouse
Amml lsland C :
6. P .V,s:hraf age: 7} -
| 9{0 Ah#med, P_“al am House
7. K:C.Moosa, age 44
S/o /\uakoya Keelachexy House
/\mml Island o
8. B demlkoyd age 42
S/o Chcrlyakoya Balapp House
I nd L
9. 6ya, age 41
<oya Chnmthabelll House
10.
S/o /\bdullakoya ‘Madam House
‘ /\mlm Isldnd
I, Pookunh
Sto T.C. YOusaf Noormahal House
/\mlm Island ’
(By Advboate: ';B.:G_anggesh)
Versus
1.

Applicants



:/\dmml%tlatlomoft]"':

a.yats |
anchayats
of the UT of Lakshadweep,

U :ofLakshadweep
Ka\/dlalhl 682 555

\Mlldgje (Dwecp) P anché‘&’:’at
Amini Island represented by its
Executive Officer. '

(By Advocdte MIS Llf&td‘h.a.ki‘iishnan)

20.

L.

N

:() A \‘o 325/2013

\/Iohammcd Abdul Razak
S/o UK. N'\Hd Koya
/\ualada Hou%o '
/\ndlou ISldnd o

K Moosa

/\ndl ott sldnd‘f’ e

(By /\dvocate \/11 K B (Jang,esh)

o

. Vmsus

hg /\dmlmstldlm

Dcpcmmcm o Envlomment of Forests
WUnion lcmlmy 'of Lakshadweep,
Kavalathl 6237 355.

Respondents

Appiicants

Respondents



(By Aclvocatc M1

(OS]

(By Advoc:

e

Radhak1 1slman)

OA 326/2013

Savad T, K aé,c 40

- | ‘."chl'lh K f’ Palllpma
Kavalathl Island

/\boObackel P K ., age 34
S/o Fathahulla, Puleenakeel

- Kavarathi Island.

Jc‘]wajngéél' /-\..P.,:age 32
S/o Hameed, /\ Ij,apura
K'av'«arathi l}sl,‘ah,d‘

Shajahan B age 35

Gangesh)
Versus
'l hg Admmm at01

/\dmml_stnatlon oflhe UT of Lakshadweep
Kavazathi 682 355

'Duc.clol ofP'cmc‘hayat@ ,
nent o H;a.n,_'ehayats
Bl

¢Kava1a1hl,6S7 555
ICpleCﬂlCd by 18 Dnectox

V il’la&é ('DW"CLp') Yanchayat
I\dvamthl Island represented by its
b \cumvc O 1001

l.é..i, M S,'I‘_R.gavclihakljishnan)

Applicants

Respondents



3]
o

(By Advb‘caic: l\/l'i'.K.B}.;Gangesh).
Versus

. The Administrator
.Administration of the UT of Lakshadweep
_l_<en<é1ré-ilhi—i(>_$2 5,55

2. Dncuo; of’
_Dcpanm
Administ
l\d\/ﬂldlh

):ofthe Ul of.Lakshadweep
_.'6 ’7,_555 -

_'Dcp"ulmcm of Environment & Forests
Union ] cmloxy of 1 akshadweep
Kavarathi- 667 553

(OS]

4, Village (D\vccp) Panchdyat
l\’]\fdldlhl .lsland represented by its
. Officer.

- EXxecutive

S.Radhakrishnan)

S/o Mohdmood ”cljl Chendipura,
l\cl\’dldlh

o Sdmul llcumcd P P age 39
$/o Auai K \ okcua Chepura House,
[\d\ dldlhl :

3. age 35
' "A;.-Kax utholapua House,
A 4. e 4_',1

2allam House,

Applicants

| Respdndenls



4

5. :
ppadam House,
. Applicants
(By Advogat 3. Gangesh):
Versus -
. Thé‘ /\'dxﬁiﬁisn (i'f(')l
~ Administration of the UT of Lakshadweep
: l\avaxathl 682 555.
2. Dneclox omechayals
Depaltmem ofPanchayats
?Admmlsuatlon'lofthe UT of Lakshadweep,
3 b.atibn
- of Education,
/\dmlmst]auon of the Union Territory
of L akshad\veep ‘Kavarathi-682 555
4. \/1llaoe (D\\’CC}‘)> p anchayal
Kd\/dlalhl Is]anid 1eplesemed by its

1 xccuu\/c O h’cel ‘ Respondents

2. Slmhul ameefl P ( age 50,
B S/o Sayqed I\oya’ S'fﬁ-, T holtdlhakkala

sting (,enlle Kiltan . : |
ayat, Kiltan. - _ ‘Applicants.




Dc DCIIUTIC ‘-fPanchayals
/\dmxmsnallon' ofme UT of L akshad\vccp
Kavarathi- 682 335

3. The Chxefhccuhve Officer
District | anchaydl Unit
Kiltan, Union Territory
ol L.akshadweep-682 557 Respondents

(By Ad:vocale: 'M:r;'S.I{édlmkriélman)

2 (”)‘;\"35’1/'201'3

N

1'17'1"";'ssldm K C,., aoe 34

UT Fofl. akshadweep
Working ¢ as casual labourer in the Department of
Science & :1“;cgl}fi(§log)/, Agatti, Lakshadweep.

2. 'llydc P o '
S/o Saycei Buhdn lIaJn U
' Pol\l\alhappad (F ;.use) Agatti Island

(OS]



47

Applicants

iakose, Sr. & Ms.Daisy 1.Daniel)

@‘ép_,{- Kavarathi-682 555.
2. .Chanpelson o
Village (Dwecp) Panchayat Agatti-682 557.
3  ‘ Chanpelson

Vxllage (Dweep) Panchayath Chetlat Island-682 554.

4. T he Jumox Smenuﬂc Ofﬁce1
; nt of:Science & ‘Technology
| Chetlat 682’ :545: co

5. The Jumm chentxﬁc Ofﬁcel
DCpanmem of S‘mence & Technology
Agam -682 557 L

6. Dlrec101 of Panchayath
‘Department of Panchayath
K;.a,yar'a,thl; 682 555. Respondents
(By Advocate: Mr.§ Radhakrishnan for R1,4,5 & 6)

26.

S‘/o %ycd BL)f?du
K' i __yathwodu, ”Kﬂtan

Applicants

Versus



(OS]

~ Sub-Divisional Offi

Kavaxattl
Kiltan 1 Island, Umon'TemtOIy of Lakshadweep
Kiltan.. B

Director,
Services,

; Ul of Lakshadwecp, Kaval atti..

5v

(By Advocate \/Il 9 Radhaknshnan)

27.

N

oA 344/20»1.3,;}_' .

Kassim A
Stho. /\uakoya P, I
/\Il)/alhdld f lousc Andlott

Jalaluddm N ,
;oya N. P
g nmada House Andlott

Mohdmmcd lla%san C.E
S/o: Kunhuoya SVP
I d’iyakkal House And1 ott.

Mohammcd Ra‘feek CK
S/o, Koya K. C '
Chcnya Kakkanal House Andlott

Mohammcd Kamaluddm M. K
o,Shi abuddm Pookoya Thangal
nkakkati

Respondents



Lo

o

0.

The.

_Melalllaml

%9

Mun nd.a

Admi stranon-oftherUmon Territory
ofpakshad\%ep I\avaram ~ 682 555

!

DHLCIOI ol Panchayats '
Department ()fPanchayats
Administ cmon of the.Union TemtOIy

: of L akshadweep, Kawaratu - 682 555

_Dcpanmonlof lectnclty
Union Terr 1tony of Lakshadweep
]\d\/didlhl - 682 555

Vxlldg,e (chcp) Panchayat

()/\ 345/20

'Ayshommd 5 -
D/o llamsa l llache[la House Agathi

l’.}eeiat}nunﬁ;ﬁa@ ;I?V |
- Riodasmi-Koya, Puthanveed House, Agathi -

Kadee

S/o l ate Us

Applicants

Respondents



Lt

BO

S/o I\asml KOya C P

Poovmoc louse Aoathl

U nmc I'*.'I\/l

Ku'nnatlﬁlam House /\gath‘1

Nazer K
S/o.Kidave -
Kunnikathiyapada House, Agathi

Showkathali M.
S/o UmmerB
algayachoda House Agathn

S/o Po}ol -
lx’cavﬂtt ]_Iouse Aoathi )
Naseéi l o

S/o. Muthahfl(

Pathada House Agathi .

‘/\boo‘b‘a’cm NM
S/o /\b‘d.ul Rahman I

hammed Koya
l\akkada Ilousc ‘Agathi

/\)h’eix C .
S/o, Mohammed Koya T.P
( hd“dkkad House Agathl

/\boobdckel K :




D

4 q
R

20,

21,

24.

26.

27,

‘Kasmlkoya K I
' S/o /\bbobacl;

51

9/0 Koya _ fj
‘Blyalhablyoda Housc Agath]

Nafeesa \/l K
D/o.Abdulla; l\oya K
I\/loothamkakkada IIousc Ag:athl

';_'Koya

,/\boo )ackcx U P
‘S/ /\114 Mohammed

blse; Agathi

Apappa da "I-l(v).;use, Agathi




-~

32.

35.

36.

37

40.

41.

43,

.Saycd Mohammed L

52

Samccx

S/o.M a;ccd : .
Mumh mhop( ) Agathl

S/o.Kalid P~
I Hallousc /\gathl

Nas_eer "I’.P_’ -
S/o.Muthalif |
Thekku Puthiya Illam, Agathi

Ubaid U
S/o.Flamza U -
Ummmeroda‘ch;etta House, Agathi

Syad Mohammcd KT
S/o. /\boo Sala F
K’aldmhnhlyoda House, Agathi

¢
Cods

/\bdulla B

‘S.‘/_Q._-l,d;hahu}l‘la o

Bi )/é'slj}abi;_\*/.oda House, Agathi

'llaldlomma Fl’ :

l)/o /\bdul l\cldukoyd P. (,

Ashmf B :
S/o Saygd /\ll K
Bnashdbl\foda Housc /\oath)

Mamyambl B N
D/o Ummex T




45,

46. (

47,

48.

49,

50.

51,

(OS]

Roshna.;

Thacherry

.9/0 late /\ual«bya

‘De part-;m ent’
Union Territ

Rahman

Dio:Sayed Abdu
Touse; Agathi

Koodam Housc Agathl

Showkathal
S/o;L.ate Attakoya
Sallamyoda House Agathl

Nl%dmudhccn V K
Sho. HMamza €K ( ate)
\/adak l\ccla lllam Agalhl

Mohammed Ah C p
- S/o0.Kasmi: Koya A
Chqchalakapqda Ilouse Agathi

4
Saycd Mohammcd K

ts Director —

53

682 555

Applicants



(WS

| B4 .
¢

Respondents

Ummer Farook- Shafi
S/0.Aboosala .
Malikakal HOUSC Aminii

P. A Saycddln
Sho. llam/akoya
Puthlya Ashatoda House, Amlm

Rah‘math BCngm ' '

D/o /\hamad 4+ Malikakal House, Am.ini.
Ahamedko.'yéfé.- K '
S/o.Koyakidavu; Surambi House, Amini

Valiyabi P.C~
I")/()".A‘hlhukofya,' Palliyachetta House, Amini

. 'alllpuxallouse Kavaratti

| éda'kki lé‘pura,
- f Applicants

(By Advocaic: Mr K B Gangesh)

'&.Vei'sus

'l hc /\dmmnsualon




D/o Kunhlkunhl '
P,all,l,c,h,am-, HOLIS,C, Kavaratti Island

“1. :‘ :, ;u . .),.

Mahamoon M P

;i

Respondents



12. Beefathumm.aB
D/o. Abooback'r;
Beexamthoda,i avarattl Island

-fl VRN

13. Rahmath Beegum P P
D/o Attal K.P.
I’ochalachepuxa Kavaxattl Island

Applicants

Respondents




Suxambl {ouse: Amm1

Anwar Hussam
D/o.Essa o
Kouapum Ilouse Amml

,Sajltha Beegdm

D/o, Sayeed Abdulla K‘oya
Bell House Amlm 'i

Hameedathb1
DJo. Shalkoya '-

AMonakkallachetla House Amini

H"as'sai'nal‘
S/o Mohammed
/\lxmmcchclla Housc Amini

hetta.House, Amini.

Versus

The Admmlstx ator -
Admmlstxatmn of the Union Territory.
f L akshadweep, Kavaratti — 682 555

Dnector ofPanchayats .

i ] ,.ducatlon
Umon Temtc)ry ofLakshadweep
Kavarathi represented by
Director of Education — 682 555

Applicants



Respondents

2. Abdul Has, n
S/o. Attakoya
Kalthatt Hou:s‘

3. Sayed Mohammed
S/o ‘Aboosala’ - P
-Karachetta House Andrott

4. Mohammed Hussam lv

Slo. Mohammed :
‘Bappathlyodé H;ouse Andrott

Applicants

1. Th ] Admxms’crator
Admmlstx_ atlon of the Umon Territory

Respondents



33.
L.
2.
3. Hassan’
S/o.Attakoy
'KunJanattlchetta Andrott
4, 'Yousaf
Slo.Pookoya . | ;
Puthlya Eddlyakkal House Amini. ' Applicants

(By Ac.ii:;\,/_'ol'cate}:‘ Mg’_'fK.B{Ganges:h)

L
2.
nlstrathn oflhe Umon Territory
ShcldwE
3.
4,

, ,'éland represented by its
Executwe Ofﬂcen 682 554

Respondents




S/o, Muthukoya L
.Pentamvellpura House Andrott

Mohammed ;Eéisal
S/q.Siddegque.” -

1hc Admmlsu ator
Admlmsu atlon of the Union Territory
of Lakshadweep, _Kavau attl — 682 555

Dcpaltmcnt‘of/-\mmal Husbandry

AR

Applicants

Respondents



Fhekkputhlya Veedu Agattl

4. K P Homzakoya
S/o.Aboobacker’ e
Kamalmalmlyoda Puthlya Illam House, Agattl

5. K. Showkaphaln ;'4'
So. Sydubukhan
Kondmo-d )

6. B Sharafud een;
5/0 Ummer Ella ' -
Beeyakuttxyoda House Agatn

7. V K Mohamme‘d' Mukthar ‘
$/0.Abdulla Koya
Vadalkk Kvunnmamel House Agatti

8. Abdul Rahlman'j:'- |

Applicants

2. ! A'nimal Husbandry
£y, ofLakshadweep, Kavarathi
by its Director — 682 555

3.

4.

Respondents



1. "l he'AdmmlstratOI
Admmrstratlon ofthe Umon Territory

ofL akshadweep, Kdvalathl 682 555.

2. The 'Dlrectox"(‘Sexvnces)
Admlmstratlon of the Union Territory

ol I akshadweCp (Secrctarnat)
Kavaralll ~ 682 555

3. Dcpartmenlt Q f:Agrlculture
tnion lenitoiy ‘'of Lakshadweep,
Kavafathi i 682:555. "~
Reprcsented by its Duector

(By Adﬁ;(;cate M1 S Radhaknshnan)

37, ()A 355/2613

I

:Janggéh)

. Versus

Applicant

Respondents

Applicants



of "ak dweep, Kavarathi-682 555
4. lelllage (Dweep) Panchayat
“Andrott:; Island: repre%ented by its -
Fxccuuve Ofﬁcer ~.682 554 Respondents
(By Ad-V...Q,C.atez Mr-,.S,. _Ra‘d-h,a-krjlshnan )

38. QA_S'és/zﬁ(ngé,f, i

I Ilajarommabl 2
D/O Koya Kldave M

Appliéants

Respondents




13.

SO S0 ) "EPE: S SO

Abdul L ameef‘
S/o.Pallath Kunhi Koya!
Ncn;mpapp.qda_l—louse, ' Kalpeni

Attakoya 3

P S



-

15,

20.

21.

Puth;lyj:pura House Kalpeni.
(By Advocéfe Mr. K B Gangesh)

- Versus

1.
tion of the Union Territory
akshadweep, Kavarathi — 682 555
2 f{A"gf"i"cultqre
.of {Lak!éhadweep, Kavarathi
its Diréctor
3. nc‘h’éy"ats;'l.i

Departmeni?f Panchayats
Administration of the Union Territory
ofl akshadweep, Kavarattl

0o,

Applicants



Keela. Vlllattom Amm Island
Lakshadweep SR

(By Ms.Shahna Kalthlkeyan)

Ver‘sus : ,I’
L. V{llage (Dwecp) Pénc "a'iyath
: .Amm Island ,

Re nesented by the Chalr Person

2. 'Secrelary “jl o
Department of Panchayath Kavarathi

3. Dlrectm
E mploymenl and T rammg>
Union’ 1cmtony ofLakshadweep
Kavarathx R

PRI
L et

Respondents

Applicant

Respondents

Applicant



(By Advoc e' :Mr S adhakrl,éhnan for R 2&3)

42;

.A 362/2013

Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya T.N,,

Labouter, Knltan Re51dmg at Vahyapura House,
Kiltan Island FL

(By Advoats: Sri P.V; Mohanan)

I

2.

. . Versus
The Admmmtra;t_oj‘, . '.'?
U T ofLakshadweep, L
Kavaratti- 682:555,
l"lectrlcal Dmsmn Kavarathy.

Dll‘&CtOl‘ of Panchayat

_Y,as; ab’ourer Ammal
’Kﬂtan Resndmg at Moulana Veed

Versus

Respondents

Applicant

Respondents

Applicant



[By Advocate Sn S Radhakrlshnan (R1- 3)]

44. OA 364/2013‘

Abdul Qublsh S/o. Samul Abid P. , aged 27 years,
Malikakal, Kiltan, U. 1 of Lakshadweep, working as
Casual Labourer, (Live "'Stock Inspectors Trained Labour),
Animal Husbandly lDepamment U.T. of Lakshadweep,
Kavarathl ' ,

Versus

2. ( I'M,person Vll age (Dweep) Panchayat,
7682557 o
3. A .‘;al'- Husbandry,

‘ aiKéhta?@'Wcép, Kav

.'OANo%mmB

1. Mohammed Kasun -
L ",;.. i ! ) P

Kaﬁmpuna HOuse
Andlou : i

Respondents

Applicant

Respondents



69

(By Advocate Mr. K.B. Gangesh)
| “Vérsdé"_ '
The Adl‘l’lll’llStrdtOI‘

/\dmlmstrauon ofthe Union Territory
ol Ldkshadwcep, Kavarathl 682 555.

Port Control ‘ wer Andrott—682 554
'-Represented by 1ts Ofﬁcer in charge.

.Dlrectorate of Art & Culture
/\dmlmstl atlon ofthe Union Territory
of L akshad\.{vcepI Kavaram - 682 555.

ncuhure
fe Umon Temtory

Respondents

Applicants



‘,' m:.-,FI'W{‘}F-T“N -
¥0

ged 23 years,
ndeth House, Andrott.

6. Khdll‘ agcd 32 yeals S/o Muthu,
' Pulecnakeel House Kavarattl

7. Abdulban aged 34 years S/o Hamza Koy,
Monak,kal House Ammn

8. fSaS/ed Koya ag,ed 44 years S/o. Pookoya,

Mcel;acherl H-ouse_, Anlnm Applicants

(By Aai\icjxéat‘ei‘srfrfi
R T Versus

(
I lhe /\dmmlsUator | :
/\dmnmstnahon of the UmonATerritory of Lakshadweep,
Kavardtll 682.555., ' '

4, Vlllage (DWeep)-Panch!ayat Andrott Island,
rcpresented b '”'ts:Executlve Officer — 682 554.

Respondents

(By Ad;

47. OA'3691201




10.

12.

13.

14.

15.

/0. Sayé‘d Mohammed,
years, Sayed Ismail,

8 years, S/o. Nalla Koya,

Pandath P'ut" ‘ya Pu‘ra House Andrott

Ham/akoya a&ed 52 years S/o. Koya Kidave,
Chckkarakkad House Andrott

Mo_ha m'm"e. 'K a.szl'rﬁ
Aynada Chetta Hous

» ;:ag"éd 27 years, S/o. Kunhiseethi Koya,
ndrott.




2?9%_years, D/o. Attakoya,

pura House, Andrott.
8. 3 years, S/o. Sayed Mohammed
19. Koyammakoya
Applicants
(By Ad
.‘ Versus
L. lhe /\dmlm rator,

.Admmlstratlon 01 the Umon Territory of Lakshadweep,
Kavaratti- 682 555

2. Director orPi 2ch
chpaxtmcnl ofPanchayats

Respondents




8. ears, D/o. Kasm‘i,
varatti.
9. : .y;»__:ars, S/o0. Abdul Khader,
g aratti. ' Applicants
(By A i K.B. Gangesh)
Versus

I th /\dmlmsu dll()l

Administration ofthc Union Temtory of Lakshadwcep,

Kavaratti- 687 555
2. Dnulox oi Panchdyats‘

I)cpaltmcm of Panchayats

Administration of the Union Tertitory of L akehadwcep,

Kavanalu - 687‘555
3. ,‘Dllt.(.l()ldlc 'MCdlCdl dnd Health Services,

Union Territory; [ 1a ;éhadweep, Kavarathi,
chlcscntcd’by llS“DerClOI 682 555.

4, Vil lage (chcp) Panchayat
Kavaratti-Island, represented by its
l,xccul_lvc O‘[:‘l'm@r ~ 682 555.

5. Village (chc,p) Panchayat

Respondents

I l‘..‘Nascm,-‘ dgcd 3-5 yecus S/o Kunhikunhi,
allmham lIous_c_ {avalam

3]

L2




5.
0.
7. bdul Rd/dk agged 28 yea
‘Sdldbly()dd Housc K Applicants
(By Advocate: Sri. K.B. (Jangcsh) ,'#1'
Versus
i, T hc /\dmlmslmtox,__
Administralio the .
Umon Terito '[’ L akshadweep, Kavaratti.
2. Dcpa rtii_n'chf | An i’1j‘ial _I'{ usbandry,
Union Territory of Lakshadweep, Kavaratti
represented bylts D‘irecft;or.
3. Dncctox of Panchdyats
Department. of Panchaydts
Administration’of the "~
Union luntoxy of lakshadweep,
l\clVdIdtll
Respondents

Mudal\kl\/()f
l&adamal E;:; | , Applicant




N 75

of Lakshadweep (Secretariat),
Kavaratti — 682 553.

Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o N:allakc.)ya,

Ummerthakkada House, Andrott.

M.M. Mohammed Iqbal, aged 37 years,

. S/0 Migdad, Meelad Manzil, Andrott. -

(By Advocate: Sri K.B. Gangesh)

1.

Versus

The Administraton,

- Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,~-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer«682 554.

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

Respondents



52.

0.A No. 380/2013

Nasar P. Muhamuied Nasar

S/0. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep - 682 551. - Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi [sland — 682 555. '

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats

Union Territory of Lakshadweep
Kavaratti [sland — 682 555.

The Director

Agricultural Department

Union Territory of LLakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of _
Lakshadweep — 682 557. v Respondents

(By Advocate Mr. S. Rédhékr’ishnan)

53.

l.

0A 381/2013

B. Saidali, S/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti [sland, Union Tertitory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Utnimer, Mariyathoda Kandawargothi House,
Agatti Island, Unien Territory of Lakshadweep.



77

4. T.K. Sar ommabx Aged 36 years, D/o late Kunhlkoya
Keelaillam Thekkeelapura House, Agatti Island,
Umon T emtOIy of L akshadweep

(By Advocate: Sri N. Anill <umar)
' : Versus

I. "~ The Administrator;
Union Territory of Lakshadweep, Kavaratti.

2. The Chaupelson Vlllagae (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

“The Employment Officer, Kavaratti,
- Union Territory of Lakshadweep.

(OS]

4. The Director of Panchayat,
Department of ijfc"hayat, Kavaratti,
Union Tetritory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. -

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

.- Ishaque A.C., aged 35, S/0. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,

- District Parichayat, Kiltan,
Residing at Katticheétta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla S. M ;.aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island, '
UT ofLakshadweep Applicants

(By Advocate: Sri PV Mohanan)
: ‘Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti ~ 682 555.

3. ChiefExecutéive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

I. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amm1 Island, Union Territory ofLakshadweep,
Pin — 682 552.

2. A. Ismail, iage;d 45 years, S/o. Eassa, Andrati Yoada,
Amini Islandi’f Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam aged 40 years, S/0. Mohammed Pulhumamachetta
: Amini Island; Umon Temtory of Lakshadweep, Pin — 682 552.

4. Moosa P ecchand’am aged 38 years, S/o0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

S. /—\manulvla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

6. Khalid A.P. aged 35 years, S/0. Alimohammed, Aliyachetta,
Amini I%land ‘Union Ter ritory ofLakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.
11.
12.

(By Advocate: Sri Shiraz Bhwz{ V.S.)

(WS

79

Abdul Saldm A., aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul Ila%an KK. aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, /\mml Island Umon Territory of Lakshadweep,
Pin - 682 552

Jalal B.M., aoed 31 years; S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Temtory of Lakshadweep,
Pin — 682 552

Najeeb A., aged 31, 9/0 Kidavu T.C.,
Ayeshera, Amini Island Union Territory of .-
Lakshadwccp, Pin — 682 552.

Nafeesath U aged 35 years D/o. Eassa Kot’tap‘pma
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin —682 552 o , Applicants.

¢

L)

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555, |
represented by its Administrator,

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory ofLakshadweep, Pih — 682 555.

The Village (Dweep) Panchayath Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

56.

1.

OA 388/2013.

P.P. Amanulia, ég¢d 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka B’énu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



80 “ ()

K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

I

wn

Versus

The Administf%iitor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island - 682 554.

Village (Dweép) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island, '
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

0A 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Al*lab@'é“ﬁb‘-i', aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, eige'd 41 years, D/o. Ramalan,



10.

12.

13.

17.

18.

20.

21.

g1
Pakkath House, Kalpeni.

AT. Sheemabl 42 years, D/o. Hamzakoya
Athanam Fhottam House Kalpeni. .

A K. Muthubl ag,ed 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

K_K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Moh‘ém’med AXK.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed, |
Poodiyath House, Kalpen.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. /\bdul _affar, aged 38 years, S/o. Aboobacker,
Kuttlydchdda House, Kalpem

M. Anwar aged 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,,
Cheriyachaman Gath House, Kalpeni.

K K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Ihangakoya,@ged 33 years, S/o. Charlyakoya E,
Koliyala House Kavaratti.

Hussain Al, é‘ged 35 years, S/o0. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

29.

30.

32.

33.

34.

35.

36.

37.

Jaffer, aged 3 -years, S/o. Hasan T.P.,
Kaladi IIouse Kavaram

Basheer, aged_36 years, S/0. Mohammed P.,
Kunniname! House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyab»i,'a.géz“d 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul_Ame.é;ﬁ, aged-33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. {asamar
Umbiyapura House Kavaratti.

Hussain B., aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohammedali T.P., aged 35 years, '
S/o. /\boobacker K.K., Thekkilapura House, Kavaratti.

Sajld Khan aged 39 years, S/o. Sayed Koya
Edanilam I Iouse Kavaratti.

Jassin C., dged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/0. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



39. -
40.
41.
42.
43. .
- Pallicaham Hi_oqse, Kavaratti.
44. |
45.
" 46.
47.
48.
49.
50.
Sl

52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kup Seedi Koya,
Puthiya Allkom Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahiman,
Aynepura House Kavarat‘u

MuShin, age‘d;;39 years, S/o0. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aj_"gi_ed 33 years, S/o. Kidave K.,
Tharaminakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,

- Palamkakkada House, Kavaratti.

Najumudeen .P., aged 36 years, S/o. Shamsul Noor,

Shihab, aged:35 yea‘rs,‘ S/o. Kunhimoideen, Mullapura House,
Kavarat’ti

Aman, aged 37 years S/o. Aboobacker, Kaladi House,
Kavaxattl

Raheem A., aged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, ag'éd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya lllam Flouse, Kavaratti.

Kadisk{a, aged 44 years, D/o. Ukkas,
Umbiyapura HouSe Kavaratti.

C.P. Abdul Razak, aged 42 years, S/0. Mohammed
Chamayathapma House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.p. Réhe’e‘m, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvéthapura House, Kavaratti.

R R
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64.

65.

66.

67.

68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
Thaleel{_epura?;yl'-louse, Kavaratti.

Sayed Atbduli'igaheem, aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,

Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, fégéd 39 years, S/0. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyomm‘ab:‘i, aged 36 years, D/O.Mohammed,
Kattikulam House, Kavaratti.

. Mohamm_ed Shaﬂ, aged 33 years, S/o. Ahammed Haji,

Pakichipura House, Kavaratti.

Mube,éﬁha, aged 23 yeafs, D/o. Say‘éd‘ Poo,
Neliyampura House, Kavaratti.

Sdlma,aged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmed;éged' 32 years; S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 yeafs, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hdmza,
Puth_i»_ya}‘l\/langil, Amini.

Cheriyakoyajaged 41 years, S/o. Abdul Khader,
Pandaram l'--'I(_)jg?se, Arnini.
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79.

80.

82.

83.
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' Cherlydkoya M C., aged 32 years, S/o. Hameed,

Melachetaa House Kadmath.

‘Shafee‘g\/.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali NM, aged 25 years, S/o. Kahalid,
Noor Mahal Kadmath.

Shahul Hameed aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi /\.K.-, age‘d 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, Do, Koyarmima A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o Nallakoya,
Chattapokkada Ilouse Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma

' Bappdllnyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha"}i’., agezd 37 years, D/o. Pooku:nhikoya,v
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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1abi T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K , aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. ’

Aysummabi | T aged 45 years, D/o Muthukoya K.P,
Thachery House Androth. :

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.I\/I::_.,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth. '

Hameedath M, aged 43 years, D/o. Siddiqu M.K,,
Makket House, Androth.

> M, eged 39 years, D/o. Nallakoya M.,
ouse'_; Androth.

Rahil M aged 39 years, D/o. Nallakoya

'Mathll House Androth.

Hussai'ri P.P.,'t aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada: House, Androth.

Hussam I: K. , aged 48 years, S/o. Seethikoya,
kkal House, Androth.

i

Sayee -;Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakka] House Androth



102.

103.

104.

105.

106.
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Hussam K., aged 50 years, S/o0. Sayeed Bhkari T.M.,
nashada: House Androth.

40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

9uba1dab1 aged 37 years, D/o. K. K. Sayedmohammed
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kida've,:Moodampura House, Androth. Applicants

(By Advocate: 'Sri K.B. Gangesh)

—

Versus

‘The Administrator,
Administration of the Union Temtory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats Department of Panchayats,
/\dmmnstratnon of the Union Territory of Lakshadweep,
Kavapg, ti — 682 555.

( "'De}:?)artment of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavarattl - 682 555.

Depaxtmem of Education, Administration of the Union Temtory
ofLak%hadweep, Kavaratti, represented by its Director — 682 555.

Depaltment ong,rlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaltment of Women and Child Development,
Admll’llStl‘dUOI’l of the Union Territory of Lakshadweep,
i, 1epresented by its Dl[’CCtOI‘ - 682 555.

ent of Fisheries, Administration of the Union Territory of
L dksha _.weep, Kavarattl represented by its Director ~ 682 555.

Departmem of Animal Husbandry, Admmlstratxon of the Union
Territory ofLakshadweep, Kavaratti,
represented by its Director-682555.
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9. Lakshadweep Khadi and Village Industrles Board,
Kavarattl re;?resented by its Chalrman 682 555.

10. Revenue Sub DlVlSlonal Officer, Kavaratti Island 682 555.

11.  Sub DIVlSlOrlal Officer, Amlm Island — 682 554.

Engmeer LPWD Sub Division, Andrott Island 682 553.

13, lLakshs Q
Kavaratti,
represented by its Chief Executive Officer — 682 555.

vh.eelestrlct Panchayat, District Panchayat (HQ),

14.  Village (Dweep) Panchayat, Kalpeni Island reprcsented by its -
Executive Ofﬁcer - 682 551.

15, Village (Dweep) Panchayat, Kavaratti Island, represented by its
Executive Officer - 682 555. >

16.  Village (Dweep) Panchayat, Amini Island,
represented by its Exccutive Officer — 682 554,

7. Village (Dweep) Panchayat,
’ Kadamath Island, represented by its
Execuﬁ e Ofﬂcex 682 553.

o 7“4

18. Vlllage (Dweep) Panchayat,

Androth‘Island, represented-by its

Executive Officer — 682 552. ~ Respondents
[By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58 0A 39-2/,2’,011-3

L. Hussam Slo Aboosala
Saramap‘pada‘ (Konchukakada) House

2. Shukoor, S/fl{pf__late Kidave,
| Pakrumuban;'o'da House, Agathi,
Plesently wotking as Cleaner,
RGS Hospltal Agatti.

3. &atheeﬁ S'/_q Attak‘oya:, _
Kalkandiyoda Fouse, Agathi,
Presently working as Cleaner,
RGS Hospitgl, Agatti.




" 10.

12.

13.

k=N

. Hameedath, D/o Koyassan,

Aynepara House Agathi,

Presently workmg as Cleaner,

RG% Hospltal, Agatti.

‘ _;Mohamed,
Kulalioe ise, Agathi,
wotking as Cleaner,
spital A&attl

Hajara D/o late Hyder,

Beepapada House, Agathi,
- Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D7Q late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,

RGS I-Ipspitaf}‘,. Agatti.

- Abida. j_vD/o Ilamecd

Makkiyachoda House, Agathi,
Pnesently working as Cleaner,
YRGS IIospltal Agatti.

Sulaikla, D/d Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Ho_spital, Agatti.

‘ ‘Sulmmar:l, S/o Ham7a

Kalamth thiyoda House, Agathi,
wokag, as Cleaner,
pital, Agatti.

Mahqm od, “,/o Koyassan,
Amperpally House, Agathi,
Plesemly work ‘King as Cleaner,
RGS Hospltal Agattl

Saliulla S/o Abdulahlman
Manyathoda House, Agathi,
Pxescmly Wokag as Cleaner,
RGS H'ospltal Agam
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5.  Abdulla, S/oiKhalid,
Kandavar Gothi House, Agathi,
Presenily’ woxklng as Cleaner,
RGS Hosplta.l!lAgatu. Applicants

(By AdVocal'e_f Sri R Ramadas)

Versus

1. The /\dm(msuatox
Umon cmtory of L akshadweep,

3. lhc Mcdlcal Ofﬁccx in charge,
(,ommumly Heallh Centre, Agatti Island,
i Respondents

Ofﬁce ofithe ;A551stant l:ngmeel Electrical,
Leclncal Sub D1v1510n Kadamat.

2. K. P Jala-l'uddecn aged 41 years

1, ‘aged 3] ycars 9/0 late Nallakoya
i Iouse Kadamat Skllled Labourer,




N

louse, Kadamat, Skilled Labourer,

ssistant Engineer Electrical,

DlVlSlon Kadamal :

5. K.P: Kun nk’i'ya aged 41 years, S/ late I{assamar :
Kce]acherry ‘House, Kadamat, Skilled Labourer
Office of the Assistant Engineer, Llectrlcal
Llectllcal Sub D]v1sxon Kadamat

(By Advoc.a'te‘:"Sri. RL Sr_eeraj')

1. The ‘/\dminisﬁ -ator,
Union’ lcmtOIy of Lakshadweep,
Kavanaltl 682555

2: The Dnectm of Panchayat,
Department of Panchayat,
/\dmlnlstratlon of Union Temtory of L akshadweep,
Kavaratti- 682 555 -

(OS]

The Chief Executive Ofﬁcer Dlsmct Panchayat
Kadamat-682 556

mal;.8/o C.0. Koyamma, aged 39 years
'@klllcd L abou1e1

‘ Umo‘n Terr 1L§')ry of L. akshadwecp, Kalpeni-682 557
and 1081dmg at Thithiyapada House,
Kalpcm Island 682 557. ’

~ Applicants



Ammal IIusbandry Umt p

Union 1 emtoxy of Lakshadweep, Kalpeni- 682 557
and 1esxdmg at Manchiyanam House,

Kalpeni Islarid-682 557. '

1ed | bnu Jaffer S/o K.P. Sayed, aged 44

- as Casual Labourer,

_ :ndxy Unit,

| lltory of Lakshadweep, Kalpeni-682 557
esiding.at Kakatchiyoda House,

Kalpem Is] and 682 557. e

M.K. Naseel S/o P. Chenyakoya aged 33 years
working as Casual Labourer, -

Animal Hu%bandly Unit,

Union Territory of [_akshadweep, Kalpeni- -682 557
and residing at Malmlkakkada House, =~ :
I\alpem land 682 557

M Kalam @/o M C Muthukoya aged 34 years
workmg as. Lasual Labourer,

Amm" Husbandxy Unit,

: y.of Lakshadweep, Kalpeni-682 557
tf Maral House,

K. K Mohammed Rafeeque, S/o V. K Kojankoya, aged 45
years, workmg as Casual Labourer, -

Animal 4usband1y Unit, -

Umon lem"" ry;ofLakshadweep, Kalpem 682 557

K O Abdu Sa am, S/o P. Assamar aged 39 years
workmg as Casual Labourer,

Arnimal Husbandry Unit,

Umon Terr 1t01y of Lakshadweep, Kalpeni- 682 557
and 10%1dmg at Kakatchiyoda House,

Kalpem Isiand 682 357
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Union. lcmtmy ofLakshadweep, Kalpem -682 557

and xcs1dmg at Pokkarappada House,

"~ Versus

The .‘Adi"n‘inis‘?{r'}ator, | _
Union Territory of Lakshadweep,
Kavaratti.-682555 '

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaxam 682555 '

l"he Chxcf Executlve Ofﬁcer District Panchayat,
Union T cmtory of Lakshadweep,

- ~Kavarat11 682555

The Vctcnncuy Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. _Radhakrishnan)

OA 395/2013

bid S/o Yusuf, aged 40 years,
lala House, Kadamat,
ict Panchayat, Kadamat.

Sainul:
Cher
He

Abdil Shukoor, S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver DlStI’lCt Panchayat Kadamat.

M. Khalxd, S_/O?Nadeer, aged_43 years,
Madurakam HQuse, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

/\yoobkhdn S/o Kunhikoya, aged 37 years
Kecrtbl Mahal House, Kadamat,
? 1str1ct Panchayat, Kadamat

1R Sreeraj)

Versus

Applicants

Respondents

| Applicants



3.

T ) .,
Departiment 0 6f Panchayat
/\dmlmstlatlon of Union Territory of Lakshadwecp,
Kavaratti-682555
The Chiel Executive Officer, District Panchayat,
Kavaratti-682555. Respondents

(By Advocate: Sri- '9' Radhakrishnan)

62. OA 400/2013
| P.P. Sucu aoed 44 years, S/o0 M. Suban
Puthlya Pandalam House, Agatti Island,
Umon luntoxy of L akshadweep
2. ;I\oushad /\11; aged 32 years, S/o U. Sabjan,
Keela’ %cuamma Pada House, Agatti Island,
Union lcmtmy of Lakshadweep.
3. 'M,_‘l:. 'A'._:b'd_ul;Na'ser; aged 28 years, S/o M. Abdul Rahiman,
tom" Flouse, Agatti Island, _
mloly of l.akshadweep.
4. ?ld; .ag,ed 30 years, S/o Kldave
ouse, Agatti Island,
ry of Lakshadweep.
5. K. C“/‘\bdzul-ﬂh‘ul(odl aged 38 years, S/o Kasmi,
Kar 1yamachcttd House, Agatti Island,
Umon lcmtoly of Lakshadweep.
6. M.P. Nuamuddm aged 27 years, S/o M. Abusala
Melapula {ouse, Agatti Island,
Union ory of Lakshadweep. ! Applicants
(By /\dvoc N /-\riilkiqmar)
Versus
I T he /\‘dmmlstlatol
Union luntoly of Lakshadweep,
Kd\/dldlll 682551
2.

The j'C hai 1j_pers_on,



-
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Village (Dweep) I’anchaydt
Agatti Island, Union Territory 01‘ La@hadweep 6825353

3. The Employment Ofﬁccr Kavaratti,
Union Territory of Ldkshadweep 682551

4. The Director of Panchayat
Departmcm of Panchayat, Kavaratti,
Union Territory of Lakshadweep- -682551.

5. The Chief Executive Ofﬁcer/Special Ofﬂcer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6. The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.  OA 404/2013

I. Nadirsha N.P., S/o Nallakoya P.V., :
aged 31 years, Nenampappada (House), Kalpeni [sland.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen ALK,
S/o Cherikoya K, agaed 30 yeals
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in-the
Department of Science & Technology- '
Kalpeni Dweep. . Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

1. The Administrator,
“Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni,

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4. The Director, '
Department of Scxence & Technology
Kalpeni. |

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, :
Skilled Labourer, Am,mal Husbandry Unit, Klltan
Residing at Malayampura, Kiltan Island. :

(By Advocate: Sri P.V. Mohanan) -
Versus

. The Administrator; )
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Vctel mary Assistant Surgeon, :
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557
(By Advocate: Sri S. Radhakrishnan (R1-3)) -

65. OA 413/2013

Asif Ajnad,, S/o-Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.) E
(By Advocate: Ms. Daisy 1 Daniel)

"~ Versus

Respondents

Applicant

Respondents

Applicant
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l. The Administrator,
Union Territory of Lakshadweep,
Kavaratti- 682555

2. The Lhan'person,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath Kavaratti-682555.

4. Mission Director,

National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island

(By Advocate: Sri S Radhakrlshnan (R1,31t095))

66. OA 423/2013

l. Abdul Kareem C., aged 42 years, S/o Subalr PP,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban, |
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed
: Uriyoda Ilouse Agatti. '

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8.  Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9, Mohammed T.P., aged 39 years, S/o Hamza, |
Thoppumpadi House, Agatti.

| Respéndents
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10.  Saromma M., aged 39 yeanﬁ,-;D/S 'I-Iamza,
Mariyathoda House, Agatti.

1. Ashraf A K, aged 42 years, S/o Ahamed M.,
Achan Kuttlyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. . : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavalam 682555

2. Director of Panchayats,
Depm tment of Panchayats,
~ Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of La (Shadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by.

its Excecutive Officer-682554. Respondents
(By Advocate: Sri S_._Radhakri.ﬁnan) .
67. QA 444//2013
Aboosalih, S/o | Rasheed Koya
Pada!apum Kiltan Island. o
Union Territory of Lakshddwecp, Pin- 682558 Applicant
(By Adv-ocate: Sri Shabu Sreedha'ran)

- Versus -

k. Union "l"él’l‘itOl‘y of [.akshadweep represented

by.the Administrator, : )
Kavaratti Island. Pin- 682555. . ¢
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2. The Director of Panphayat}, _
- Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

(@)

~The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island. '
Union ‘Territory of Lakshadweep, Pin-682558.

4. " The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Lngmcex
Electrical Sub Division, Kiltan Island
Union Territory of  Lakshadweep ,
Pin-682558. : Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. OA 4532013

i Hameed K., S/o Abdul Ra'hman, aged 36 years,
Kecld/,lllam H) Kiltan Island. ‘
Union Tcnitoxy of L akshadweep.
Working as Casual labourer in :
LLakshadweep Bmldmg Development Board, Klltan

- 2. Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,
-+ Union Territory of l.akshadweep.
Working as Casual labourer in
Laksha:":dweep Building Development Board, Kiltan.

3. Hisminoor, S/o I\/loh'cumn@,d2 aged 38 years,
Pakkiyoda (H) Kiltan-Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
- Lakshadweep Building Development Board, Kiltan.

4. - Ponkutti, S/o0 Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourerin
Lakshadweep Building Development Board, o
Kiltan." | | Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

I The /-\(_fiminisl’rator, v
Union Territory of Lakshadweep.

2. - The Clﬂairperson, ' -
Village (Dweep) Panchayat, Kiltan.

3. Secretary, _

Lakshadweep Building Development Board,

Kavaratti.

4, Director of Panchayat,
Department of Panchayat, Kavaratti.

(B3r Advocale: Mr. S,-,I{adliakxti‘sli'nan (R1,3to 4))

69.  0.A No. 488/2013

Salmat'_h L
D/o. Sayed Koya .
Madapally Hoise

Respondents

Chetlat Island. Applicant

(By Advocate Mr, K.B. Gangesh)
Versus

The /—\‘Edj;lgainistralor,
Adminitration of the Union Territory
of Lak§Hadweep, Kavaratti — 682 555.

2. The Director (Services)

" Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaraiti'= 682'555.

3. Department of Science and Technology
Union :’jl“e\rrit(‘)_'ry':of Lakshadweep,
Kavarathi - 682°555.

Repx‘cs’ic-';nl'e'd by its Director.

(By Advocatc;"Mr. S. "Radhakrishnan)

70. QA 492/2013

Respondents



ot

K. Bushra Beegjum W/o H keem ,
Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal 1-'1usb:‘,énd1’y Unit, Aminl. '
Lakshadweep-682 552.

(By Advocate: Sri V.B. I—Iai'inarayan)‘

N

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,

- Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
/\mlm l.akshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

I

OA 499/2()13

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat lsland,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union: lemtmy of L akshadweep, PIN — 682 556.

Mohammcd Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika.FHouse,

Kadamat Island,

Applicant

Respondents
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Union 1@111101)/ ofLakshadweep, PIN - 682 556

(By Advocate Mrs. Sreedevi Kyl asanath)
Versus

I The Administrator,
Union Territory of Lakshadweep,
(Department ofRulal Development)
Kavaratln

2. The Disti'ict Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment-Guarantee Act,
Kadamat, Union Territory

of Lakshadweep. -

(By Advocate Mr. S. Radhakrishnan)
72. QA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Vlllage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent addiess : Kunninamel House
Arhini Island, Union Temtory of Lakshadweep
Im—687 552 S

(By Advocate: Mx‘."FCG S\;vamy)

Versus

nistrator

ritory of Lakshadweep
Lakshadweep Administration
Kaval_stx - 682 555

[N

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti = 682 555

3. The Secretary (Panchayats)
_ (Directorate of Panchayats)

Applicanté

Respondents

Applicant



Administration of the Union Territory of Lakshadweep .
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat
Amini Island,
Union Territory of LLakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate ofPanchayats) v

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 _ , ‘ " Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)-

73,

O.A No. 509/2013

.Malecha Beeg,um K.C.

D/o. Indecn Kandilath
Kaval (,hcua llouse Androth.

Shahlda Beeg,um K.

D/o. Hamzakoya :
Kandlath House, Androth.

Subaida M.

D/o. K\dave U.K
Makku House, /\l'llelh

Aysha'Béeg,um P.V.K

“Dlo. Yakoob P.K

Puthwﬁ ] entamveli Kad
Andlmh

Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, /—\ndroth.

Thahira L. -
D/o. Seethi Nallal
lLavanakal House

*And r()i'h .

Subai(ifa A.
D/o. Sayed Mohammed M.



Aliyathéra House, Androth.

Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentanibeli Kad, Androth.

Siyad Khan L.
S/0. Kunhikoya A. (Late)
K andilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P

- D/o. Fakarukdheen K. Cheriyadam

Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

Yersus

The /-\dministrator,
Admin’i_étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Union ‘Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mi. S. Radhakrishnan)

74.

OA 510/2013

2:{@ Haseenabi Therakkal
House, Kadamath

Data Eufry Operator

Villagé;;’jﬁweep Panchayath, Kadamath

(By Advocate’ Mr.R.Sreeraj)

Applicants

Respondents

Applicant



L.

(U]

fo5
Versus
The Administrator

Union Territory of Lakshadweep
Kavarattr — 682 555

The Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,

~ Village (Dweep) I’anchayéﬂw

Kadamat - 682 556 = '

The Chairperson
Village (Dweep) Panchayath
Kadamat— 682:556

The District Programme Coordinator
MGNREGA, Kavaratti - 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

[S)

OA 557/2013

K.V.Naseer _

Kodavalappu House, Kiltan

Cook, Government Scmox Secondary School
Klltan

<.P.Dawood

Kilappura House, Kiltan *

Peon, Government Semol Secondaly School Applicants

Kiltan - o . Applicants

(By Advocale: Mr.R.Sreewaj)

2.

- Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 {

The Executive Officer, | 1

Village (Dweep) Panchayath-

Kiltan — 682 558 P

The Chairperson |
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School 2
Kiltan — 682 558 | : Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath _
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada,
Kadamath Island :

K.K.Khalid 4
Cook, Government J.B.School
Kadamath :
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B. School
Kadamath

Residing at Kunnumpura
Kadamath Island
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6. Ummer P.P.1 o
Cook, Government J.B. School
Kadamath
Residing at Allkothapuxa :
Kadamath Island . )

7. F lldayathul]a P
Cook, Government J.B. School
- Kadamath
Residing at Kadamath Island
8. Muhammed Shafi P.P 55!"
Cook, Government S. B. School
Kadamath I
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath : ,ff
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B. School Kadamath
Residing at Biriyommada
Kadamath Island .

Il.  JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath :
Residing at Pupathada :
Kadamath Island : Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 .

2. Director of Panchayath
Department of Panchayath " |
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 K

3. The Head Master
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|08

Government J B School
Kadamath — 682 556

4. The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath ~ 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.  OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

K adamath Island

(By Advocate: Mr.P.V.Mohanan)
Versus
L. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
’ Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. "l he Pr 1nc1pal

Respondents

Applicant

Government Jawaharlal Nehxu Senior Secondary School

Kadamath I[sland 682 556
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

. Yacoob
K athathe Chetta House, Kadmat.
-

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob
Kaladi I—Iouse,'Kavaratti.

Respondents



@

Fareeda Beegam

109

Muhammed Salih

Aynepura House, Kavaratti.

Molokepura Housé Kavarattl.
Salecm -
Pallicham House, Kavarattl

Bamb:m ;
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

~Jamaliyath

Thirinipura House, Kavafrdttl

Fazeela Beegum

Kannipura House, Kavaratti.

Ummer |
Thirinikad House, Kavaratti,

‘Firozkan

-Athnachammada HOu.se-,fi;FK-avaratti, '

Jaffer .
Marikilam House, Kavaratti.

- Amanulla,

Mela [llam.House, Kavératti.

Sirajudheen :
Molokepura House, Kavaratn

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavarattl
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21, Ashik ol
Puthiya Alikom House, Ka\/arattl

e

22.  Muhammed Musthafa, 3 1

Achadapurakatt House, Afidrott

il
|

e e e

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaram n g

24. Jamhar Hussain : :
Beeranthoda House, KaWaktti.

i
25.  Muhsin o
Beeranthoda House, Kayaratti.

26.  Rauf
ChetllpulaHouse Kavarattl :
27.  Hazarath o
Chungam House, Kavaraltti.

28.  Khalid P
Thottathapura House, Kavaratu

(By Advocate: Mr.K.B. Gangesh)
| Versus

. The Administrator 7
Administration of Unioxfn Territory of Lakshadweep
Kavaratti — 682 555
oy
2. Director of Panchayath
Departiment of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture :ill
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ..

4. Director of Animal Husbandry
' Department of Animal Husbandry
Administration of Union Territory -of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



-

Pin - 682554 Lo Respondents

(By Advocate: Mr.S.Radhakrishnan)

79.

1.

(By Advocate: Mr.P.V.Mohanah) g

l.

OA 582/2013

Rasheed Koya 1
Multi Task Employee |
Public Library, Kilthan /"4
Residing at Kilthan |/

Smt.Sulfabeegum S
Cook, G.H.S Kadmat """

Residing at Melachetta I%”jla_ijkumakudi :

Kadamath Island S Applicants

Versus

The Administrator .H|
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath !
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti = 682 555+ |
o |
The Library and Information Assistant
Office of Library and Information Assistant

* Public Library, Kilthan Island 682 557 Respondents

(By Advocate: Mr.S Radhakrishnan)

80.

OA 601/2013.

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,

Shaiknaveed (H), Kiltan Island PO,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

Lot Versus

Union Territory of Lakéhad.weep, represented by the

Administrator, Kavaratti Island, Pin — 682 555.

The Director of Panchayath, Union Territory of Lakshadweep,
[for
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Kavaratti Island, Pm~682 555

The Chairperson, anlage (Dweep) Panchayath

Kiltan Island, Union Territory of Lakshadweep,

Pin — 682 558.

The Executive Officer, Village (Dweep) Panchayath,

Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Information Ass{stant Public Library,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558. e T Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 &.'5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. " Applicant

(By Advocate: Sri K.B. Gangesh)

Vexsus

The Administrator, 5
Administration of the Union 1 erritory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, -+

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,

represented by its Director =682 555.

Village (Dweep) Panchayat
Agatti Island, 1eplesented by its Executive Officer,
682 554. o Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

l.

[\

0OA 635/2013

Fathahudheen K.P., aged 40 years, $/o0. Sayed Muhammed Koya,
Kattampalli House, Agatti.

Younis, aged 31 yeax‘_s;l S/6.-Abdulla, Mariyathoda House,



¥

Agatti. Lay

3. K.M. Shahida, aged 40 yeaers D/o Kasm1 Kuttlyam
Mukriyoda House, Agatti. "

4. K.M. Amina, aged 46 years, 'D/_o Abdul Rahman,
Kuttiyam Mukriyoda House ‘ attjfz_ Applicants

(By Advocate: Sri K.B. Gangesh)
,‘Versus |

1. l“hc Administrator,
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services, - ©
Directorate of Health Services,
‘Kavaratti — 682555,

3. Medical Officer in charge :
Community Health Centre, Agatt1 ~ 682553,

4. Medical Officer in Charge, Ra;zv Gand)n Speciahty Hospna\

Agatti — 682 553.

5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553 Respondents

;- 'w,r

(By Advocate: SriS. Radhakrlshnan)

83. OA 791/’?(}13 o Rt

Fareeda Beeg,um ML Meppada Illam
Agatti Island.

H“,',';E;,,

(By Advocate: Sri K.B. Gangesh)
- Versus

l. The Admmlstrator :
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

!

2. Director of Panchayats, SERRE
Department of Panchayats, .
Administration of Union Femtory of Lakshadweep,

Kavaratti — 682 554. e

Applicant



3. Project Manager, Desmcated ‘%)‘c‘ov‘nut‘ Powder Unit,
Lakshadweep Develop_men‘ rporation Ltd.,
Agatti, Kavaratti — 682 55¢ i ‘

Lékishadweep Development
54,

4. The Deputy Director (Adm
Corporation Kavaratti ~ 6

5. Village (Dweep) Panchayat . “ i
Agatti Island, represented by 1ts Executlve Officer, -
682 553. , s T Respondents

(By Advocate: Sri S. Radhakrish

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. KasmlM P.,
Vallyapwa House, Kilthan IslandPO’ ;
U.T. of Lakshadweep. L T Applicant

(By Advocate: Sri P.V. Mohanan) - :i]-;ﬁ,;“;

S
T

“_i Versus

. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, . ‘
Administration of UT of Lakshadweep,
Kavaratti — 682 555 '

3. The Principal, Government ngher Secondary School,

Kilthan Island - 682 556. Respondents
( {2>J Ao cale Mb‘(@gkm)
85. OA 880/2013 ”

Muthukoya N.P :
Nalakapura, Kiltan Island - , _ :
Union Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedhayqn)
Versus.
I.  Union Territory of L aksha‘dw‘é‘ep represented

by the Administrator * A
Kavaratti Island — 682 555



2. Director of Panchayath = /..
Union Territory of Lakshadweep
Kavaratti Island — 682 555 ‘

'”:‘3’-'.'.-‘ o

"

3. The Senior Administrative Qfﬁcer
Education (District Panchayath)
- Union Territory of Lakshadweep
Kavaratti Island — 682 555

4. The Prmc1pal :
Government  Senior Secondary School
District Panchayat Kiltan: Island
Union Territory of Lakshadweep 682 558 Respondents

(By Ad voeate Ml S. Radhakushnan)
86. OA 8982013 . f',g;‘;;j;v_‘i

K.C.Abdul Khader : .
Kulikaraya Chetta House ld AR
Chetlat Island '
Union Temtory of Lakshadweep- 682 554 Applicant
{5“ il »
(By Advocate Mr. %habu Sreedharan)
. . J z‘ (;t'&
Versus & .

s
I Union Territory of Ldkshadweep represented

by the Administrator .
Kavaratti Island - 682 555‘53--"

2. 1he Dnrectm of Panchayath
Union Territory.of- Lakshadweep
Kavaratti Island — 682 555

3. The Senior Administrative Officer

Education (District Panchayath)

Union Territory of Lakshadweep ‘

Kavaratti I%land 682555+

. .\«':v, Gl

4. The Principal g

Government Senior Secondary School

District Panchayat, Chetlat Island o

- Union Territory of L akshadweep 682 554 Respondents

(By Advocate: Mr.S. Radhakmshnan) RNl (



87.

(By Advocate: Mr.K.B.Ganges

Kadeeja C.P

0A 904/2013

Cheriyapurakad
Kalpeni Island

Versu ‘-"ff i

The Administrator - : 1
Administration of the Union ']
Kavaratti — 682 555 k!

Sub Divisional Officer t B
Office of Sub Divisional (®fficer
Kalpeni [sland - 682 55‘4}:; o

The Director (Rural dev; lopment)
Department of Rural De%elopment
Administration of the Umon Territory
of Lakshadweep, Kavarattl - 682 555

(By Advocate: Mr.S. Radhakrls{hnan)

88.

1.

" OA 905/2013 -?1 "

l
Abdul Khader C. H
Chekkiriyammada Housg‘
Agatti [sland

| ‘j

b

Bugar Jamhar T.P
Theklapura House

Agatti Island iﬂﬁ
(By Advocate: Mr.K.B.Gangesﬁ) o
’ }/; '
Versus]

! ,r
R
The Administrator L

Administration of the Umon Terrltory of Lakshadweep

Kavaratti [sland — 682 555

Director of Pancl 1ayaths '
Department of Panchayaths

Administration of the Unﬁ)n Temtory of Lakshadweep

Kavaratti Island — 682 555 e

Applicant

1 rritory of Lakshadweep

Respondents

Applicants



Project Manager AR
Desiccated Coconut Powder Umt

Lakshadweep Development Corporatxon Limited
Agatti, Kavaram —682 555 ‘ :

The Deputy Director (Admn) l. i
Lakshadweep Development Corporatlon
Kavaratti — 682 555 | |

Village (Dweep) Pancfllayath
Agatti Island represented by 1ts '
Executive Officer - 682 553 :

(By Advocate: Mr.S. Radhaknshnan) '

89.

1.

Safiyullah K.C. . | '

OA 939/2013

Kuttiyachada House
Kalpeni Island ’

Saifulla M.I
Melaillam House
Kalpeni Island

Kunhikoya M.V . J‘ 4
Mathil Vallyammada House
Kalpeni Island ;, wa 1

FIK
|

- Kidave K.O i

Kakkachiyoda House "
Kalpeni Ilouse i

A
il
(By Advocate: Mr.K. B. Gangesh)

1.

-;.Ai
it

Versus

The Administrator

Administration of the Umon«Terrltory of Lakshadweep

Kavaratti Island — 682 555

Director ofPanchayath!: j y
Department of Panchayaths

Administration of the Umon T erritory of Lakshadweep

Kavaratti Island — 682 5515 \o

Lakshadweep Bu1ld1ng iI‘Development Board
Union Territory of Lak hadweep

Kavaratti represented by its Secretary — 682 555

Respondents

Applicants
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4. The Technical Officer i
Lakshadweep Building[Development Board
Kalpeni Island — 682 553

S. Village (Dweep) Panehayath
Kalpeni Island xepresented by its
Executive Officer - 682 553 Respondents

(By Advocate: Mr.S. Radhakrl hnan)

\
i
S

90. QA 942/2013

I Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth [sland

4. Mohammed Fathahulla fo
Karachetta House i S v
Androth Island B Applicants

(By Advocate: Mr.K.B.Ganges;h.)
Versu;s‘:' '

1. The Administrator .
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

2. Director oﬂ’anchayathsg
Department of Panchayaths
Administration of the Umon Terrltory of Lakshadweep
Kavaratti [sland - 682 555
, ‘
3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

4, The Technical Officer ‘ -
lLakshadweep Building Development Board
Androth Island - 682. 554 o
iI :
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5. Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554
(By Advocate: Mr.S.Radhakri‘s’hnein)

91. OA 952/2013

I Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya
Casual Labourer .
Power House, Kalpeni:
Residing at  ChakakeelHotise
Kalpeni, Union Temtory of Lakshadweep

3. P.Mohammed -
~ Casual Labourer SRS

Power House, Kalpeni

Residing at Pokkayoda  House

Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P

Casual Labourer

Power House, Kalpeni .

Residing at Pallath House

Kalpeni P 0

(By Advocate: Mr.Hariraj M.R)

Vers';us
il ]

1. Union of India represented by the Secretary

to Government of India’

Ministry of Home Affairs

New Delhi - 110 001
2. The Administrator S
Union Territory of Lakshadweep
Kavaratti — 682 555

3..  Executive Engin'eer
Department of Electricity:
Kavaratti, Union Territory of* Lakshadweep

'{ '

Respondents

Applicants



(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

>t

Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep

OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)

‘Versus
The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

Director (Rural Development)

Department of Rural Development
Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti - 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.

1.

OA 1202/2013

Akathar Ahammed K.K

Internal Inspector

Agricultural Department, Kalpeni
Kunnamkulam House"

Kalpeni [sland

Union Territory of Lakshadweep

Mohammed Iqbal KPV

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

U]ﬁOh'T@lTitOf)/ of Lakshadweep

120

Respondents

Applicant

Respondents
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Fareeda Beegum P.V'

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpem

Pentamveli House

Kalpem [sland

Union'Territory of Lakshadweep Applicants

(By AdVocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of PanChéyath

Department of Panchayath ,
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island - 682 557

Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013 -

C.P. Showkathali, |

S/0. Mohammed Koya

Casual Labour, Electrical Sectlon
Kalpeni.

Residing at Chemmanam Pally House

Kalpeni : Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India
Replesentcd by the Sec1etary to
Goveérnment of India,

Ministry of Home Affairs
New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

(OS]

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of'a
few others who have bLﬁL/n retrenched on completion of the period of engagement,

the prayer is for issu% dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, [t has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the

Administration has taken a preliminary objection that this Tribunal has no

“jurisdiction to entertain those cases in view of the judgment rendered by a

Division Bench of the Kerala High Court in Administrator and another

Vs. Naderkoya and others — 2005 KHC 248. It is further contended by the

learned counsel for the Administration in- these cases that going by the

dictum laid down in a catena of decisions of the Apex Court as well as that

of various High Courts, the services of the applicants are not liable to be

‘regularized since they were admittedly engaged on casual/daily wage basis

for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

0. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-
l. Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC179.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R N.Nanjundappa Vs. T.Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchavath CaSeS
OA 212, 266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013. |

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working In the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similérly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the -
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were ehgaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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Q’as been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual einployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this
bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“irregular’; or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to - absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing theabove
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking empvloymem and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguish.ed from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the infervention of the orders of the C'ourt/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa ~ AIR 1967 SC 1071;
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan —(1979) 4 SCC

507 — as a one time measure,
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative ofthe non- adherence to the rule

of judicial discipline which is sine qua non for sustammg the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, il is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12, In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basié for a specified period. In the offer of
appomtment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular dppomtmems available in the Instltute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointlnenfs of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
- doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Ap;gg(' Court had held thus:-

~If the appointment itself is in infraction of the rules or ifitisin
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
t0 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of selting at naught the rules.” :

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down
by the five judge Bench of the Apex Court in Umadevi (Supra).

15.  But orie disturbing feature that has been noticed in this bunch of
cases is that the authorities concémed, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,

have not shown any anxiety about the sad plight of many of the employeés

~ who have continued in service for one or two decades or slightly less. It

is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra)-at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine techni;ca_l break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Mgny of
them have been engaged in-one s'c.heme 6r the other sponsored by the
Central Governmé’nt or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come-out with
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any data as regards the actual} requirement of employees in - various
depax’tme;ntsf under them. It has been noticed that in some of the
departrheﬁ_ts, the casual employees have been working apparently against
regular posts for years together.- Why is it that sﬁch posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a fe.w days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, thé question is
why large number of employees working on certain posts for years together
without any prospect of béing regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of éasual nature. We do not propose to deal with the above aspect any
further at this stage though .it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavath Cases

18. Id the other bunch of 80 Original Applications, in which the
applica’ntsi,‘%have been engaged by Village (Dweep) Panchayats or District
Panchafya;t,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by & Division Bench of the. Kerala

High Court in Naderkoya (Supra).

19. ln the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
apperache':d_this Tribunal, aggrieved by the failure of the Union of India
and the’ ’Lékshadweep Administration'in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt‘(C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the |
Public Works Department. Later, it was entrusted to AVAM ‘-Soc‘viet .

Grant-in-Aid was provided to meet the additional expenditurei'_:' and+
Society used to manage the Scheme. Later, Island Councils were brougl;t
into existence as per Island Council Act. Still later, the Councils ‘were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Villagg/Dweep Panchayat of Agathi’. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached: this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status 1o casual labourers as per the parameters of the
scheme

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and ‘Pension would ensure . that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously. :

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme 1o the Panchayats Jor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for -
the regularization of the casual workers under the Scheme.

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of tempordry
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this
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identical relief claimed by some other casual la‘bourers, holding thus:-

21,
Court in O.P.N0.28776/2001.

"We have carefully periised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged -

subsequently by the succeeding local self Government body, namely
the = Village (Dweep) Panchayat of Androth/Minicoy. The

' Chazrpervorzs of the respective Island Council might have with or

without proper authority from the Councils issued what are
purported 10 be appointment orders and the subsequeni service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration...............

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodaied
these people. They might rightly come under the wage employment
programme as a poverly alleviation measure under the DRDA or
they might have been .employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
l0 those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Adminisiration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

98 had rejected an

The above decision was co'nﬂrmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No0.571/1998 were also dismissed by a common order follc}wing the

decision mentioned supra. This order was also confirmed by the High
Court in O.P.No,35164/2001. '
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employées in
the service of the Panchayaf. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to - Lakshadweep Administration to adopt the

Department - of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status 1o
casual labourers. The direction given to the Panchayat not to effect .
any appointments till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23. In this context, it is pertinent to note that in'many of the cases, the
Chairpersons of the Panchgyats have issued orders ofbappointment of
casual labourers. It is faifiy conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Paﬁchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases thatudifferent political parties are in power in various Panchayats.
Equationé of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

~in office of these Panchayats. More importantly, fresh engagements are

being made on  political basis and some of the

disengagements/retrenchments also have political colours.



25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appvea'redf’ through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exc]usi\}ely within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notiﬁcaﬁon
dated March 7, 2012 issued by the Administration of the Union T~errito.ry
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argixment‘ that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power. to regularize the services
of the applicants though the Panchayats are in dire need of the service§ of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our altention to various provisions contained in the Lakshadv\“/eep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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developmem‘ works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engége workers and therefore
necessarily the Pénehayats have the power to regularize or absorlé casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Arti_cie 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced

by other learned counsel as well, since it has already been noticed that

~ going by the decision in Naderkoya (Supra), this Tribunal has no

jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appearsforbthe applicants in OA3"94/20.13
has raised a further eontention that the casual labourers who have been
wofking for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industriél Dispﬁtes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casuél
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the Iapplicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—PanchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between S to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been

functioning for a long time without the intervention of the

Court/Tribunal), (b) the qualifications prescribed in some cases, (¢)
the specialized nature of the job, which cannot be performed by all:
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed. '

¢

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :- -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial ' break. © These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes »

(b) Those who have been inducted with specific qualification of
matriculation or other $pecialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list. may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service:

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under an v of
the above.

11. Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable. those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them anotice of two
weeks before d/sengagement -

13.  In respect of (c), if the scheme under which the casual
labourers have been -engaged provides for - certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. ' B

14.  In respect of {(b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmat/on given on the next daté of
hearing.”

31. Puréuam to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently,v some attémpt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included 'm this bunch of

cases. It appears that the Administration has also sought to rely"‘en the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/20)2, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days’

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed'ablready that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
lscenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed peo'pvle might
have engaged these applicants on casual basis. Undoubtedly, their scrvices
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland aléo The predicament of the islanders is understandable.
However, going by the catena of decmons referred to above, it cannot be
held that the applicants are entitled to get their services regularlzed It has
been repeatedly held by the Apex Court that there IS no room 1‘2_)1' any
sympathy for such casual labourers even if they have continued in sﬁervice

for a large number of years.

33. But, in our view, the Administration has to necessarily give.adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitied to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated  for engagement of casual
employees in the projécts (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain o.f the Administration, However, the Administration
shall address ‘the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! |
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